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Noto' cf theRitry 	t: 	Order of th TrIbun3i. 

22.08.200 Present.: Hon'ble Sri K.V. Sachidaijandan 

	

orui 	 Vice-Chairman. 

Beard AIr D.K. Das. learned Counsel  

for the Applicant and NIr G. Baishya, 

learned Sr. C.G.S.C. for the Union of 

	

Ly. cgitrar 	 India. 

• 	Issue notice to the Respondents. 

The Applicant will take steps for process 

for Respondent Nos.5th 10. 

Post on 26.10.2006. 

/mb/ 	
Vice-Chairman 

26.10.2009 Present: Hon'ble Sri KV. Sachidanandan 
Vice-Chairman. 

PA 
Await service report. Post on 

20.11.2006. It is stated that notice has 

already been issed. 
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O.A. No. 21212006 
)' 

20.11.2006 Present: Hon'ble Sri IC.V. Sachidanandan 
r 	 Vice-Chairman. 

The Applicant is presently working 

as Assistant Commissioner in the 

Navodaya Vidyaiaya Sarniti and Ile has-

~hallenged. the seniority list. The Applicant 
submitted repeated representations to the 
respondents, which has not been settled, 

but the respondents settled the dispute 

mechanically. The Applicant has long 
awayto go, if the seniority :has been fixed. 

- Considering the issue involved. I am 
of the view that O.A. is to be admitted 

Admit. Six weeks time is granted to file 

reply statement. Post on 09.01.2007. 

H 

Vice-Chairman 
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9.1.2007 	Mr.D.I.Das learned counsel for 

, 	
- 	 the applicant seeks for time t file 

rejoinder to the reply Statement filed 
by the respondents. 'Let it be done* 

post on 9.2.207. 

Vice echairman 
ry. oLt 1&A') 	 bb 

r 	9.2.2007 	Post the matter on 1.3.2007. In 

the meantime Applicant shall file 

rejoinder.  
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Vice-Chairman 
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Rejoinderi
,  has not been file. 

time is grante to tile rejoinder 'post 
the matter on 

Ce 
Member 	S 	 Vice-Chairman 

in 

	

15.3.07. 	 has 	, 

sub1tted that pleadings are corn 
post the matter bf ore the 
ble Divsiori Bench. 

Meier 	/ 	1Tce-Chirmafl 
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23.4.2007 	Present: ie Hon'bie Mr. G. Shanthappa 
Meber(J) 

The 	Mr. G. Ray, Member (A) 
N 

Learned CO=
~

R.S
~0

fr  the Applicant 
Mr.D.K.Das and 	 Cioudhuxy, learned 
counsel for the Respondents have ified their 

letters of adjournment. 
The request of the learned counsel is 

considered and the case is adjourned. 

Post before the next Division Bench. 
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08.05.2008 	None appears for the Applicant nor the 

Applicant is present. However, Mrs. 

M.Khound, advocate, is present in Court for 
representing the Respondents. On being 

mentioned on behalf of Mr.D.K.Das, learned 

comse1 for the Applicant, this case stands 

adjourned and to be taken up on 16.05.2008. 

	

(Khus iiram) 	(M.R.Mohantv) 

	

Member(A) 	S  Vice-Chairman 
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16.05.2008 
	

Heard 	Mr D.k. Des, learned Counsel 
appearing for the Applicant, and Mrs M. 
Khound, learned Counsel representing the 
lawyers appearing for the Respondent 
Organisation, and perused the materials on 
record. 

For the reasons recorded separately, 
this O.A. is disposed of. No costs. 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No.2 12 of 2006 

DATh OF DECISION: 16.05.2008 

Shri V. Venkata Reddy 	 ..App)icant(s) 

Mr D.K. Das and Mr D. Duara 
	 Advocate(s) for the 

Applicant(s) 

- Versus- 

Union of India and others 

Mr K.N. Choudhury, Mrs R.S. Choudhury, 
Mr K. Barthakur and Mrs M. Khound. 

Respondent(s) 

Advocate(s) for the 
Respondent(s) 

CORAM: 

THE HON'BLE SHill MANORANJAN MOrJANTY, VTCE-CH RMAN- 
THE HON'BLE SHRI K}IUSHIRAM, ADMINiSTRATIVE MEMBER 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 

3esiNoV 

Whether to be forwarded for including in the Digest 
Being compiled atjodhpur Bench and other Benches? )es/No 

Whether their Lord ships wish to see the fair copy 
of the Judgment? 	 )eslNo 



CENTRAL ADMINISTRATIVE TRIBUNAL  
GUWAHATI BENCH 

Original Application No212 of 2006 

Date of Order: This the 16 1  day of May 2008 

The Hon'ble Shri M.R. Mohanty, VIce-Chairman 

The Hon 'ble Sh ri Kh ushirarn Administrative Member 

Shri V. Venkata Reddy, 
S/o V. Vnkata Reddy (Late), 

/o Times of India, Rynjah, 
Shillong-7931 64, Meghalaya 	 Applicant 

By Advocates Mr D.K. Das and Mr D. Duara. 

versus - 

The Union of India, represented by the 
Commissioner & Secretary to the Government of India, 
Ministry of Human Resources Development, 
A-39, Kailash Colony, New Delhi-i 10048. 

Navodaya Vidyalaya Sam iti 
(An Autonomous Organisation of 
Ministry of Human Resource & Development), 
Represented by the Commissioner, 
Indira Gandhi Stadium, 
I.P. Estate, New Delhi-I 10002. 

• 2k The Deputy Commissioner (Personnel), 
Navodaya Vidyalaya Samiti, 
Mmn. Block, IGI Stadium, IP Estate, 
New Delhi-i 10002. 

The Deputy Commissioner 
Navodaya Vidyalaya Sarniti, 
Regional Office, 
Nongrim Hills, Shiflong, 
Meghalaya-793003. 	- 

Sri S.N. Bhatt 
Assistant Commissioner, 
Regional Office, 
Navodaya Vidyalaya Sam iti 



BCRMohanani 
Assistant Corn missioner. 
Navodaya Vidyalaya Samiti, 
Regional Office, 
Bhopal. 

Sri Akhilesh Bibari Bharadwaj 
Assistant Commissioner, 
Navodaya Vidyalaya Samiti, 
Regional Office, 
Shillong. 

Sri Rakesh Kumar Kaushal 
Aistant Commissioner, 
Navodaya Vidyalaya Samiti, 
Regional Office, 
Jaipur. 

Sri,Tu)a Singh Dasila 
Principal, 
Shivpur Navodaya Vidyalaya, 
P.O. Lohicha, Dist. Pilibhit, 
U.P.-262 001. 

Dr P.C. Goswami 
Principal, 
jawahar Navodaya Vidyalaya, 
Muhadevpur, Lohit District, 
Arunachal Pradesh-792 105. 

Dr Nagendra Nath Singh 
Assistant Commissioner, 
Navodaya Vidyalaya Sam iti, 
Regional Office, 
Patna 	 Respondents 

By Advocates Mr K.N. Choudhury, Sr. Advocate, 
Mrs R.S. Choudhury, Mr K. Barthakur and 
Mrs M. 
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ORDERtORAL) 

M.R. MOHANTY, VICE-CHAIRMAN 

Heard Mr D.K. Des, learned Counsel appearing for the 

Applicant and Mrs M. Khound, learned Counsel representing the 

lawyers appearing for the Respondent Organisation and perused the 

materials placed on record. 

2. 	The Applicant came on deputation to Navodaya Vidyaiaya 

Sarniti (NVS for short) and, later, was absorbed in the services of the 

SamiEi. It is stated by Mr D.K. Das, learned Counsel appearing for the 

Applicant, that for the reason of Clause 5 of the NVS Rules, the 

seniority of the Applicant should have been counted from the date he 

received equivalent post in his parent cadre The said Clause 5 of the 

NVS Rules has been extracted in para IV.9 of the O.k.; which reads as 

under: 

"Clause 5. FIXA11ON OF SENIORITY 

The seniority of the person absorbed 
permanently in the NVS in the grade in which he is 
absorbed, shall be counted with effect from the date of his 
absorption in the SamitL in case, however, such a person 
was already holding a post in the same or equivalent 
grade on regular basis in his parent department, he wIll 
be entitled to the benefits of such regular service in the 
grade for fixation of his seniority. In the later case the 
officer will be given seniority from:- 

- 	the date from which he has been holding the 
post on deputation, or 

- 	the date from which he has been appointed on 
regular basis to the same or equivalent grade 
in his parent department. 

- 	Whichever is later. 

The seniority fixed in the above manner will not, however, 
effect the regular promotions. The seniority fixed in the 
Samiti will, therefore, be operative only in fiuio, 



0 

4 ;  

• vacancies in the higher grade occurring after the date of 
absorption 

EXPlANATORY NOTE 

The crux of the rule is that the seniority of the 
person absorbed permanently in the Samiti will take effect 
from the date of his permanent absorption. There is, 
however, a relaxation for the person who was already 
holding the post in the same or equivalent grade in his 
parent department before coming over to the deputation 
post in the Samiti. in his case, his seniority will take effect 
from the date of his deputation in the Samiti. Similarly 
where 'a person has, subsequent to his coming on 
deputation to the Samiti, got regular promotion in the 
same or equivalent post in his parent department, his 
seniority in the post wili be taken from the date of his such 
regular promotion to the post in his parent department, or 
the date of his deputation, whichever is later." 

3. 	Raising the grievance to grant him seniority from an 

anterior date and to revise his position in the gradation list drawn by 

NVS, the Applicant apparently submitted representations repeatedly. 

However, when he was granted promotion to Assistant Commissioner, 

the prayer of the Applicant to refix his salary was turned down. 

Therefore, he has approached this Tribunal by way of filing the 

present O.A. under Section 19 of theAdministrative Tribunals Act, 

1985. 

The respondents have filed a written statement contesting 

the case of the Applicant and by filing a rejoinder the Applicant has 

raised certain points; which, as per Mr D.K. Das, needs consideration 

of the NVS In course of hearing Mr D.K. Des has made a prayer to 

ask the .NVS to consider the grievance of the Applicant by keeping in 

mind the provisions of Rules of the NVS. 

in the, aforesaid prernies, without entering into the merits 

of this matter, the case is disposed of with grant of liberty to the 

Applicant to represent his case in a ,  properly cotuted 



representation to the Respóndents/NVS. If any such representation is 

made by end of May 2008, then the respondents would do well in 

considering the same and grant necessary relief to the Applicant as 

due and admissible under the Rules, 

(XHUAIRAM) 
	 M. R MOHANTY ) 

ADMINISTRATIVEME MBER 
	 VICE-CHAIRMAN 

nkm 
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SYNOPSIS/LIST OF DATES 

31.07.1980 	The Applicant joined the Andhra Pradesh Residential Educational 

Institutions Society (Regd.) (hereinafter referred to as APREI in short) as 

Trained Graduate Teacher. 

04.07.1988 	The Navodaya Vidyalaya Samiti was pleased to offer the Applicant an 

appointment on deputation basis for a period of 3 years and accordingly, 

the Applicant joined at the post of Principal on 19.07.1988. 

(ANNEXURE - B, Pg. 16) 

18.05.1989 The APREI Society vide its Order dated 18.05.1989 was pleased to 

promote the Applicant to the post of Principal from the post of PGT w.e.f. 

21.10.1988. 

(ANNEXURE — C, Pg. 18) 

21.06.1990 & 
20.09.1990 	The Navodaya Vidyalaya Samiti proposed to absorb the Applicant 

permanently the post of Principal w.e.f. 01.07.1990 and the same was 

accordingly done vide Office Order dated 20.09.1990. 

(ANNEXURE —0 & E, Pg.19&20) 

20.10.1992 The seniority list of officers in the grade of Principal as on 31.12.1991 was 

published by the Navodya Vidyalaya Samiti and the name of the Applicant 

figured at SI. No. 109. However, the names of the Respondent Nos. 4 to 

10 along with several others figured above the name of the Applicant 

despite the fact that they had been confirmed/absorbed in the Samiti 

subsequent to the absorption of the Applicant. 

(ANNEXURE - F, Pg.21) 

27.10.1992 & 
07.11.1992 	The Applicant, being aggrieved by such impugned fixation of seniority, 

immediately represented to the authorities and sought for clarification. 

(ANNEXURE - G & G-1, Pg.28&29) 

Rules for 
Absorption 	 The Navodaya Vidyalaya Samiti Rules with regard to absorption 

categorically lay down that the seniority of a person would take effect from 

the date of his permanent absorption in the Samiti. However, if the person 

is already holding a post in an equivalent grade in his parent department 

before coming to deputation, the seniority will take effect from the date of 

such deputation OR if the person gets regular promotion in the same or 



V 
equivalent post in his parent department after coming on deputation, his 

seniority will take effect from the date of such regular promotion to the 

post in his department. 

(ANNEXURE - H, Pg. 31) 

30.10.1999 & 

	

04.10.2000 	The Applicant once again submitted a representation to the authorities for 

fixation of his seniority w.e.f. 21.10.1988, i.e., the date from which he got 

promotion in his parent department to the post of Principal. However, no 

response was forthcoming. 

(ANN EXURE - I-i & 1-2, Pg.36&39) 

	

21.04.2003 	The Navodaya Vidyalaya Samiti forwarded a tentative seniority 

list of Principals as on 01.04.2003 and accordingly, asked for 

corrections, if any, from the incumbents. In the said impugned 

tentative seniority list a "deemed date of absorption" was taken 

with regard to almost 18 Principals, although it was categorically 

mentioned that they had been absorbed in the Samiti subsequent to 

the absorption date of the Applicant. And accordingly, the names 

of such 18 persons, which included Respondent Nos. 4 to 10, were 

placed above the Applicant in the said seniority list. 

(ANNEXURE - J, Pg.42) 

	

07.05.2003 	The Applicant immediately submitted a representation against the said 

impugned tentative seniority list. 

(ANNEXURE - K, Pg.46) 

	

03.11.2003 	The Navodaya Vidyalaya Samiti (for the first time) informed the Applicant 

through this impugned letter that his representation dated 07.05.2003 

could not be acceded to and as such, the same stands rejected. 

(ANNEXURE - L, Pg. 50) 

	

19.11.2003 	The Respondent authorities, after rejecting the claim of the Applicant, 

without actually addressing his grievances, published the final seniority list 

of Principals as on 01.04.2003. As such, names of the Respondent Nos. 

4 to 10 remained above the Applicant despite the fact that his date of 

absorption in the samiti was earlier to the said Respondents. 

(ANNEXURE—M,Pg. 51) 

	

19.04.2005 	The Applicant once again submitted a detailed and comprehensive 

representation against the impugned action of the authorities of wrongly 

fixing his seniority. 

(ANNEXURE - N, Pg. 54) 
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1.08.2005 & 

	

08.08.2005 	The Respondent authorities vide Office Order dated 22.07.2005 were 

pleased to promote the Applicant to the post of Assistant Commissioner 

and accordingly, the Applicant was released on 01.08.2005 and he joined 

at his new place of posting at Regional Office, Shillong on 08.08.2005. 

(ANNEXURE - 0-1 & 0-2, Pg.62&63) 

	

31.08.2005 	The Navodaya Vidyalaya Samiti held a Grievance Redressal meeting and 

vide impugned Order dated 31.08.2005 enclosed a list wherein it was' 

mentioned against the name of the Applicant that the grievance had been 

settled and the Applicant had been promoted as Assistant Commissioner. 

The Applicant humbly states that the said impugned Order completely 

violates the rights guaranteed to him by the Constitution of India, in as 

much as, the contention of the Applicant has never been addressed by the 

Respondent authorities in its proper perspective, besides the fact his 

promotion was not asa consequence of his grievance being settled. 

(ANNEXURE—P, Pg. 64) 

	

19.07.2006 	The Applicant, after receiving the impugned Order dated 31.08.2005 on 

17.03.2006, immediately represented to the, authorities stating that his 

grievance has not been settled and'mere!y promoting him to the post of 

Assistant Commissioner does not amount to re-fixation his séhiority. 

(ANNEXURE - Q, Pg.69) 

Hence, the instant application. 



• 	

r- 

< us 
4 <0 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	 - 	i 

GUWAHATI 	 •ci) 

(An AppIicaon under Section 19 of the Administrave Tribunals 	 cc 
Act, 1985.) 	 Ui 

J-  0. 

ORIGINAL APPLICATION NO. 2-1 )-12006 

BETWEEN 

Sri V. Venkata Reddy, 
Son of V. Venkata Reddy (Late) 
CIO Times of India, Rynjah, 
Shillong -793164, Meghalaya.. 	 .. 

. APPLICANT 

-AND- 

TheUnionoflndia, 
Represented by the 
Commissioner & Secretary to the Govt. of India 
Ministry of Human Resource Development. 
A-39, Kailash Colony, New Delhi-i 10048 

Navodaya Vidyalaya Samiti, 
(An Autonomous Organisafion of Ministry of 	 ç 
Human Resource & Development) 
Represented by the Commissioner, 
Indira Gandhi Stadium, 
I. P. Estate, New Delhi - 110002 

2A.The Deputy Commissioner (Personnel), 
• Navodaya Vidyalaya Sami, 

Admn.Block, IGI Stadium, IP Estate., 
New Delhi-i 10002. 

The Deputy Commissioner, 
Navodaya Vidyalaya Sami, Regional Office, 
Nongrim Hills, Shillong, 
Meghalaya - 793003 

Sri S. N. Bhatt, 
Assistant Commissioner, 
legional Office, Navodaya Vidyalaya Samffi, 
Pune. 

B.C.R. Mohanani, 	 , 
Assistant Commissioner, 
Navodaya Vidyalaya Samifi, Regional Office, 
Bhopal. 

• 	6. Sri Akhilesh Bihan Bharadwaj, 
• Assistant Commissioner, 	 • 

• 	 Navodaya Vidyalaya Sami, Regional Office, 
Shillong. 
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Sri Rakesh Kumar Kaushal, 
Assistant Commissioner, 
Navodaya Vidyalaya Sami, Regional Office, 
Jaipur. 

Sri Tula Singh Dasila, 
Principal, 
Shivpur Navodaya Vidyalaya, 
P.O. Lohicha, Dist. Pilibhit, 
U.P. - 262001 

Dr. P.C. Goswami, 
Principal, 
Jawahar Navodaya Vidyalaya, 
Mahadevpur, Lohit District, 
Arunachal Pradesh -792105 

Dr. Nagendra Nath Singh, 
Assistant Commissioner, 
Navodaya Viclyalaya Samiti, Regional Office, 
Patna. 

RESPONDENTS. 

(The Respondent Nos. 4 to 10 may be served through the Respondent No. 2) 

DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION IS MADE: 

The instant application has been preferred against the impugned action of the 

Respondent authorities of not addressing the grievances of the Applicant with regard to 

his 'Seniority' and consequent promotion, which has beenz fixed below his juniors, 

despite having represented on several occasions. Tirough this application, the 

Applicant further challenges the impugned order dated 31.08.2005 issued under Memo 

No. F. No. 1-152 (Grievance) NVS (HR)/2005-06 by the Deputy Commissioner, (H.R.) 

wherein it has been stated that the grievance of the Applicant has been settled 

consequent to his promotion to the post of Assistant Commissioner. 

JURISDICTION OF THE TRIBUNAL: 
The Applicant declares that the subject matter of the application is well within the 

jurisdiction of this Hon'ble Tribunal. 	 1. 

LIMITATION: 

The Applicant further declares that this application is filed within the limitation period 

prescribed under Section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 
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IV.1 	That, the Applicant is a citizen of India and is a permanent resident of Hyderabad in the 
State of Andhra Pradesh and as such is entitled to all the rights, privileges and 
protection guaranteed to the citizens of India under the Constitution of India and the 
laws framed thereunder. 

IV.2 	That, the Applicant, who is a Post Graduate in Telugu and also holds a Master of 

Education degree in first class, was initially appointed as a Trained Graduate Teacher 
in the Andhra Pradesh Residential Educational Institutions Society (Registered) 
(hereinafter referred to as APREI in short) in the year 1980 and accordingly the 
Applicant joined and discharged his service there since 31.07.1980. 

I 

IV.3 	That, subsequenfly the Applicant also rendered Administrative Services in the APREI 

from 31.10.1984 to 18.07.1988. While the Applicant was rendering his services thus, 
the Navodaya Vidyalaya Samiti (hereinafter referred to as NVS in short) vide letter 
under Memo No. F.1-44/88 - NVS dated 04.07.1988, was pleased to offer the 
Applicant an appointment on deputation basis for a penod of 3 (three) years. 

Accordingly, the Applicant accepted the said offer and joined as a deputationist in the 
NVS on 19.07.1988 and was posted at Navodaya Vidyalaya Peddapuram, East 
Godavari district, Andhra Pradesh. 

Copy of a Certificate dated 07.04.1990 issued by 
the Secretary, APREI with regard to the service 
period of the Applicant and a copy of the 

Appointment order on deputation basis dated 
of 04.07.1988 are annexed herewith and marked as 

ANN EXU RE-A & B respectively. 

lV.4 	That, the Applicant deems it pertinent to mention herein that the APREI Society is an 

autonomous body in the Andhra Pradesti Government under the Chairmanship of the 
Hon'ble Education Minister, Government of Andhra Pradesh. It is further pertinent to 
mention herein that while the Applicant was on deputation to the Navodaya Vidyalaya 
Samiti from July, 1988, the parent organization of the Applicant, i.e. the APREI Society, 
vide an Order issued under Memo No. Proc.Rc. No. 9/A1-2/88 dated 18.05.1989 was 
pleased to promote the Applicant to the post of Principal from the post of PGT with 
effect from 21.10.1988. Be it stated herein that a copy of the said Order dated 

18.05.1989 was duly communicated to the Respondent authorities herein for their 
information. 

A copy of the said order dated 18.05.1989 issued 
by the Secretary, APR El Society is annexed 
herewith and marked asNNEXURE-C 
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IV.5 	That, the NVS being satisfied with the services of the Applicant, vide a memorandum 

issued under No. 3-I1 (5)/90-NVS (Esstt) dated 21.06.1990 proposed the Applicant to 

be absorbed permanentiy in the post of Principal in NVS with effect from 01.07.1990. 

The Applicant was accordingly requested to intimate his willingness or otherwise to be 

absorbed in the Samiti. The Applicant subsequenfly intimated his willingness to be 

absorbed in the Samiti and the Deputy Director, Administration vide Office order under 

Memo No. 3-1 (5)/90-NVS (Esstt) dated 20.09.1990 was pleased to inform the Applicant 

that consequent upon his resignation in his parent department the Applicant was 

absorbed permanentiy in the Samiti in the post of Principal with effect from 01.07.1990. 

Be it stated herein that the said order categorically mentioned about the fact that the 

Applicant had submitted his resignation from the post of Principal held by him in his 

parent department. 

Copies of the said orders dated 21 .06.1990 and 

20.09.1990 are annexed herewith and marked as 

ANNEXURE- D & E respectively. 

IV.6 	That, in the year 1992 a seniority list of officers in the Grade of Principal as on 

31.12.1991 in the NVS was published and was circulated vide Memo No. 8-2/91-NVS 

(ESTT) dated 20.10.1992. The name of the Applicant in the said list figured at SI. No. 

109 and it was categorically stated that the date of absorption/confirmation of the 

Applicant in the Samifi was 01.07.1990. However, to the utter shock and surprise of 

the Applicant, the names of several persons who had been confirmed/absorbed in the 

Samiti subsequent to the Applicant, figured above his name in the said seniority list. Be 

it stated herein that the name of the Respondent No. 4 was at SI. No. 31, Respondent 

No. 5 figured at SI. No. 48, Respondent No. 6 at SI. No. 94, Respondent No. 7 at SI. 

No. 97, Respondent No. 8 at SI. No. 100, Respondent No. 9 at SI. No. 103 and 

Respondent No. 10 at SI. No. 104,while the Applicanrs name figured at SI. No. 109. A 

bare glance at the said seniority list so published clearly revealed that the date of 

absorption of the said persons in the Samiti was subsequent to the absorption of the 

Applicant. 

A copy of the said seniority list in the grade of 

Principal as on 31.12.1991 is annexed herewith 

and marked as ANNEXURE - F. 

IV.7 	That, being highly aggrieved by such impugned fixation of seniority in the Grade of 

Principal, the Applicant immediately thereafter approached the authorities by a 

representation for clarifying the Rules with regard to absorption in the Samiti and the 

consequent fixation of seniority. The Applicant further sought clarifications regarding 

the position with regard to the Direct Recruits. 
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ft A copy of the said representation dated 

27.10.1992 of the Applicant is annexed herewith 

and marked as ANNEXURE - G. 

IV.8 	That, however, no positive response was forthcoming from the Respondents. 

Accordingly, the Applicant once again gave another representation dated 07.11.1992 

stating, inter-alia, his grievances vis-a-vis the seniority of the Respondent Nos. 4 to 10 

as well as the impugned fixation of his seniority with effect from 01.07.1990. 

A copy of the said representation dated 

07.11.1992 is annexed herewith and marked as 

ANNEXURE—G 1. 

IV.9 	That, the Applicant deems it pertinent to mention at this stage that the NVS follows 

certain Rules with regard to Absorption of Deputationists from different institutions into 

the Samiti. Clause 5 of the said Rules deals with fixation of seniority, which is 

reproduced herein below: 

"Clause 5. FIXATiON OF SENIORITY. 

The seniority of the person absorbed permanenfly in the NVS in the grade 

in which he is absorbed, shall be counted with effect from the date of his absorption in 

the Samifi. In case, however, such a person was already holding a post in the same or 

equivalent grade on regular basis in his parent department, he will be entitled to the 

benefits of such regular service in the grade for fixation of his seniority. In the later 

case the officer will be given seniority from :- 

- the date from which he has been holding the post on deputation, or 

- the date from which he has been appointed on regular basis to the 

same or equivalent grade in his parent department. 

- Whichever is later. 

The seniority fixed in the above manner will not, however, effect the regular promotions. 

The seniority fixed in the Samiti will, therefore, be operative only in filling up of 

vacancies in the higher grade occurring after the date of absorption. 

EXPLANATORY NOTE 

The crux of the rule is that the seniority of the person absorbed 

permanently in the Samiti will take effect from the date of his permanent absorption. 

There is, however, a relaxation for the person who was already holding the post in the 

VK) b 



same or equivalent grade in his parent department before coming over to the 

deputation post in the Samiti. In his case, his seniority will take effect from the date of 

his deputation in the Samiti. Similarly where a person has, subsequent to his coming 

on deputation to the Samifi, got regular promotion in the same or equivalent post in his 

parent department, his seniority in the post will be taken from the date of his such 

regular promotion to the post in his parent department, or the date of his deputation, 

whichever is later." 

A copy of the said Rules is annexed herewith and 

marked as ANNEXURE-H. 

lV.10 That, a bare perusal at the said Rules with regard to fixation of seniority makes it 

evident that the General Rule which applies is that seniority of a person absorbed 

permanently in a Samiti will take effect from the date of his permanent absorption. 

However, there is a relaxation in the said Rule for persons who were already holding 

the post in the same or equivalent grade in their parent departments before coming 

over to the deputation post, in which case the seniority will take effect from the date of 

his deputation in the Samiti. Similarly, where a person has got regular promotion in the 

same or equivalent post in his parent department, subsequent to his coming on 

deputation to the Samifi, the seniority will be fixed from the date of his such regular 

promotion to the post in his parent department, or the date of his deputation, whichever 

is later. Hence, the contentions of the Applicant before the Respondent authorities, 

considering the facts and circumstances that had been narrated herein above, was that 

although the Applicant had joined the NVS with effect from 19.07.1988, the date of his 

promotion to the post of Principal in his parent organization was 21.10.1988. As such, 

the Applicants seniority oughtto have been fixed as perthe later date, i.e. 21.10.1988. 

lV.1 1 That, the Applicant states that despite several representations made in this regard by 

the Applicant, the authorities did not take any measures to redress his grievances. The 

Applicant continued to render his services as Principal in Jawahar Navodaya Vidyalaya, 

Nizamnagar in the district of Nizamabad in Andhra Pradesh to the best of his abilities. 

However, the Applicant continued to represent the authorities in the hope of getting his 

seniority fixed over and above that of his juniors. Two such representations were given 

by the Applicant vide his letters dated 30.10.1999 and 04.10.2000. 

Copies of the said representations dated 

30.1 0.1999 and 04.10.2000 are annexed herewith 

and marked as ANNEXU RE-I-I & 1-2 respectively. 

IV.12 That, subsequently in the year 2003 the Deputy Commissioner of NVS, Hyderabad 

region vide his letter under memo No. 1-180/NVS (HR)/200219646 dated 21.04.2003 

forwarded a tentative seniority list of Principals and thereby requested the incumbents 	0 
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to submit their representation/obligetions, if any. It is pertinent to mention herein that in 
the said tentative seniority list of Principals as on 01.04.2003, under the Remarks 
column with regard to several incumbents, the noting "deemed absorption from 
01.05.89" was made. It is not understood as to on what basis such deemed absorption 
was made with regard to almost 18 Principals. In the said seniority list the Applicant 
was once again placed at serial No. 109 and the names of Respondent Nos. 4 to 10 
appeared above the Applicant. The Respondent No. 4 was placed at SI. No. 31 and 
despite the categorical recording of his date of absorption in the department on 
01.05.1991, in Remarks column it was mentioned that " deemed absorption from 
01.05.1989. Promoted." Similarly, with regard to the Respondent No. 5 who was 
placed at SI. No. 48 despite a categorical recording to the effect that the date of 
absorption of the Respondent No. 5 in the Samiti was 01.07.1991, a deemed 
absorption date with effect from 01.05.1989 was mentioned in the Remarks column. 
With regard to the Respondent Nos. 6 to 10, it is stated that although their dates of 
joining in the Samiti as direct recruits was subsequent to that of the Applicant, however, 
in the said seniority, list they were placed above the Applicant at SI. Nos. 94, 97, 100, 
102, 103 respectively. The position of the Applicant vis-a-vis the Respondent Nos. 4 to 
10 are t?bulated  herein below: 

Si 
N 0. 

Respondent 
No. 

Name 

. 

Sl.No. 
in 
Seniority 
list 

Date of 
joining 

Date 	of 
probation! 
absorption 

1. 6 A. B. Bharadwaj 94 12.7.1990 

2 7. R. K. Kaushal 97 26.7.1990 25.7.1992 

3 8 T. S. Dasila 100 2.11.1990 1.5.1993 

4 9 P. C. Gosviami 102 28.6.1990 27.6.1992 

5. 10. Dr. N. N. Singh 103 15.11.1990 16.6.1995 

6 Applicant V. V. Reddy 109 04.07.1988 01 .07.1990 

A relevant portion of the said Tentative Seniority 
list of Principals as on 01 .04.2003 along with the 
covering letter dated 21.04.2003 is annexed 
herewith and marked as ANNEXURE - J. 

lV.1 3 That, immediately thereafter, the Applicant submitted his representation on 07.05.2003 
against the said tentative seniority list stating, inter-alia, that 16 (sixteen) juniors had 
been deemed to be absorbed with effect from 01.05.1989, which was in complete 

iN 

violation of the relevant rules. The Applicant further stated the fact that certain 
Principals who were not even on the rolls of the Samiti on the date when the Applicant 
was absorbed, i.e. 01.07.1990, had been placed above the Applicant in the said list. 



A copy of the said representation dated 

07.05.2003 is annexed herewith and marked as 

ANNEXURE - K. 

IV.14' That, despite the series of representaons made by the Applicant, no positive response 

was forthcoming from the authorities. Subsequent to the publishing of the final seniority 

list if Principals as on 01.04.2003, the Deputy Director (Personnel), NVS Headquarters 

vide letter under memo No. 1-22102-NVS (Pers) dated 03.11.2003 informed the 

Applicant that the representation dated 07.05.2003 stands disposed of as rejected. It 

was further stated that no further correspondence in the matter would be entertained. 

Be it stated herein that no clarification was given with regard to any of the points so 

raised by the Applicant. 

A copy of the impugned letter dated 03.11.2003 is 

annexed herewith and marked as ANNEXURE - 
L 

lV.15 That, the Respondent authorities published a final seniority list of Pnncipals as on 

01.04.2003 vide letter under memo No. 1-1 80/NVS (HR)/2002/591 3 dated 19.11.2003. 

The seniority position of the Applicant vis-a-vis the Respondent Nos. 4 to lOin the said 

final seniority list is tabulated herein below for convenience. 

SI. Respondent Name Sl.No. Date of joining 

N 0. 
No. in on regular 

Seniority basuis 
list 

1. 4 S. N. Bhatt Promoted as Asstt. 
Commissioner. Hence  
removed from list of 2 5 B.C.R. Mohanani 
Pncipal 

3. 6 A.B. Bharadwaj 12.07.1990 

4. 7 R. K. Kaushal 14 26.07.1990 

5. 8 T. S. Dasila 17 02.11.1990 

6. 9 P.C. Goswami 18 28.06.1990 

7. 10 N. N. Singh 19 15.11.1990 

8. Applicant V. V. Reddy 22 01 .07.1990 

A copy of the relevant portion of the final seniority 

list as on 01.04.2003 is annexed herewith and 

marked as ANNEXURE - M 

(V.16 That, however, the Respondent authorities did not consider the grievance of the 

Applicant and the Applicant on 19.04.2005 once again submitted a detailed and 

comprehensive representation against the deemed absorption of several Principals with 

effect from 01.05.1989 as well as the seniority position of the Respondent Nos. 6 to 10 



and the basis on which they have been placed ahead of the Applicant despite the fact 
that they had not even joined the Samiti on the date on which the Applicant was 
absorbed, i.e. with effect from 01.07.1990. The Applicant further deems it pertinent to 
mention herein that so far as the Respondent Nos. 4 and 5 are concerned, although 
their "deemed date of absorption" has been taken as 01.05.1989, however, till the year 
1991-92 their Leave Salary Compensation and Pension Confribution (LSCPC) was 
being paid by the borrowing Department (NVS) to their respective parent department, 
which clearly reveals the fact that their substantive post was being maintained in their 
respective parent department. 

A copy of the said representation dated 
19.04.2005 is annexed herewith and marked as 
!tNEXURE - N. 

IV. 17 That, however, without addressing the gnevance of the Applicant, the Respondent 

authorities vide Office Order under memo No. 2-13/2004-Nv5 (Estt-ll) dated 
22.07.2005 were pleased to promote the Applicant to the post of Assistant 
Commissioner and accordingly, vide Order dated 01.08.2005, the Deputy 
Commissioner, NVS, Hyderabad region was pleased to direct the Applicant to hand 
over the charge of Principal and join at his new place of posting at Regional Office, 
Shillong. The Applicant accordingly joined at the NVS, Shillong with effect from 
08.08.2005 and has been rendering his services to the satisfaction of all concerned. 

Copies of the Orders dated 01.08.2005 and 
joining report dated 08.08.2005 are annexed 
herewith and marked as ANNEXURE - 0-1 & 0-2 
respectively. 

IV.18 That, subsequently a Grievance Redressal Meeting was allegedly held on 10.06.2005 
as well as 31.08.2005 by the Navodaya \Jidyafaya Samiti in order to settle the individual 
grievances of the various employees. Vide Office Order under memo No. 1-152 
(Grievance)/NVS (HR)/2005-06 dated 31.08.2005, a list of the names of the employees 
as well as nature of grievance and the status of action taken, was enclosed for 
information of the concerned employee. Be it stated herein that the said Grievance 
Redressal list was received by the Applicant very recently and to the utter shock of the 
Applicant, against the name of the Applicant the nature of grievance shown was 
"representing regarding seniority in the list of Principals", and in the status of action 
taken it was mentioned "Settled. Promoted as Assistant Commissioner." 

A copy of the said impugned Order dated 
31.08.2005, which was received by the Applicant 



10 if 
) 

only on 17.03.2006, is annexed herewith and 

marked as ANNEXURE - P. 

IV.19 That, being highly aggrieved by such action of the Respondent authorities of not having 

considered his grievance with regard to the correct fixation of seniority, and the 

impugned finding to the effect that the same has been settled due to Applicant's 

promotion to the post of Assistant Commissioner, the Applicant once again represented 

before the authorities vide his letter dated 19.07.2006. However, no action has been 

taken on this regard by the authorities concerned and hence, the Applicant has 

approached this Hon'ble Tribunal by way of this Original Application. 

A copy of the representation dated 19.07.2006 is 

annexed herewith and marked as ANNEXURE - 

Q. 

V. 	GROUNDS FOR RELIEF!S WITH LEGAL PROVISIONS: 

V.1 	For that, the impugned action of the Respondent authorities of not considering and 

appreciating the fixation of seniority of the Applicant correcfly, is highly unjust, unfair, 

illegal, arbitrary and malafide and hence not sustainable in the eye of law. 

V.2 	For that, the impugned orders dated 03.11.2003 and 31.08.2005 have been passed in 

a most mechanical manner without any application of mind to the relevant factors. The 

authorities have in a most malafide and whimsical manner refused to even address the 

grievance of the Applicant with regard to his fixation of seniority over and above that of 

the Private Respondents. 

V.3 	For that, the Respondent authorities have given a complete go by to the relevant Rules 

being followed in the NVS with regard to absorption and subsequent fixation of 

seniority. A bare glance at the relevant Rules makes it evident that the seniority of the 

Applicant ought to have been fixed from the date from which he got regular promotion 

in the post of Principal in his parent department, i.e. from 21.10.1988. Had this been 

done, the Applicants seniority would have been fixed over and above the Respondent 

Nôs. 4 to 10. The same not having been done by the Respondents, has resulted in 

grave prejudice being caused to the Applicant with regard to his seniority. Hence, this 

Hon'ble Tribunal in exercise of its powers may be pleased to intervene in the matter 

and grant appropriate relief to the Applicant. 

V.4 	For that, the authorities have in a most biased and arbitrary manner, fixed the  seniority 

of the Respondent Nos. 4 and 5, over and above the Applicant, by giving them the 

benefit of a "Deemed Absorption with effect from 01.05.1989", which is completely 

OLU 	
contrary and violative of the Rules being followed with regard to absorption in the 
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4 	Samiti as well as principles of Service Jurisprudence. The bare glance of the said 
tentative seniority list of the Principals (Annexure-J) clearly reveals that the actual 
dates of absorption of the Respondent Nos. 4 and 5 in Samiti was subsequent to the 
date absorption of the Applicant. Hence, the impugned action of the Respondent 
authorities of giving the Respondent Nos. 4 and 5 undue benefits for collateral 
purposes, smacks of malafide and as such, such action is liable to be interfered with by 
this Hon'ble Tribunal. 

V.5 	For that, the Respondent Nos. 6 to 10 had joined the NVS as direct recruits in the year 
1990, subsequent to the absorption of the Applicant in the Samiti on 01.07.1990 and as 
such, it is evident that the said Respondent Nos. 6 to 10 were not even on the rolls of 
the Samiti when the Applicant was absorbed. However, in a most illegal and arbitrary 
fashion, the said Respondent Nos. 6 to 10 have been placed above the Applicant in the 
seniority list. As such, the same, besides being discriminatory, is highly shocking to 
judicial conscience and has resulted in clear violation of Articles 14 and 16 of the 
Constitution of India in addition to being totally opposed to the settled principles of 
Service Jurisprudence. 

V.6 	For that, the authorities in a most malaflde and illegal manner have taken a deemed 

date of absorption with regard to the Respondent Nos. 4 and 5 as 01.05.1989 whereas 
their actual dates of absorption in the Samiti were 01.05.1991 and 01.07.1991 

respectively. Such deemed absorption being totally contrary to the prevalent Rules and 
in complete violation of the same, ought to be declared void ab-initio, since the same 
has not been done under any authority of law. The Respondents have acted in a most 

high-handed manner and there has been a colourable exercise of powers to benefit 
certain blue-eyed persons, which is highly discriminatory and arbitrary. The same is 
accordingly liable to be interfered with by this Hon'ble Tribunal, for the ends of justice to 
be met. 

V.7 	For that, the fact that the Leave Salary Compensation and Pension Contribution 

(LSCPC) of the Respondent Nos. 4 and 5, was being paid by the borrowing department 
(i.e. the NVS) to their respective parent department till the year, 1991-92, clearly reveals 
that the said persons had not been absorbecf/confi,med on regular basis in the NVS till 
1991-92. As such, placing them above the Applicant in the seniority list of Principals 
was illegal and contrary to the relevant rules. The same has caused grave prejudice to 
the Applicant. 

V.8 	
For that, the anomalies commifted by the respondents in notfixing his seniority over and 
above his Juniors, despite several representations having been filed by him, cannot be 
allowed to be continued. The Hon'ble Apex Court in a catena.of decisions has held that 
promotion and seniority are continuing grievances and accordingly delay cannot be a 
ground for rejecting such claim. As such it, was incumbent upon the authorities to have 
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fairly considered the claim of the Applicant as per the relavant luIes. The same not 

having been done by the Authorities has resulted in grave prejudice being caused to 

the Applicant. 

V.9 	For that, in any view of the matter, the actions of the Respondent authorities being 

illegal, arbitrary, malafide and capricious, the Applicant is entiHed to be granted all the 

reliefs as prayed for, by this Hon'ble Tribunal. 

Vi. 	DETAILS OF REMEDIES EXHAUSTED: 
That the applicant declares that he has no other alternative and efficacious remedy 

available to him except by way of this instant application. 

MAUERS NOT PREVIOUSLY FILED OR PENDING BEF( RE ANY OTHER COURT: 

That the applicant declares that no such writ petition or suit has been filed regarding the 

matter in respect of which this application has been made, before any Court or any 

other authority or any other Bench of the Tribunal nor any such application, writ petition 

or suit is pending before any of them. 

RELIEFS SOUGHT FOR: 
Under the facts and circumstances narrated herein above, the Applicant prays that this 

Hon'ble Tribunal may be pleased to admit this application, call for the records and issue a 

on the Respondents to show cause as to why the reliefs sought for in this application 

should not be granted and upon hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs: 

VIII 1 	That, the Hon'ble Tribunal be pleased to set aside I quash the impugned Order dated 

31.08.2005 issued by the Deputy Commissioner (H.R.) under memo No. 1-152 

(Grievance)INVS (HR)/2005-06 in so far as it relates to the Applicant, and further be 

pleased to direct the Respondent authorities to forthwith consider the case of the 

Applicant for re-fixation of his seniority over and above his juniors, particularly with 

respect to the Respondent Nos. 4 to 10. 

V111.2 	That, the Respondent authorities may be directed to make necessary corrections in 

the seniority lost of Principals (now Assistant Commissioners) by re-fixing the 

seniority of the Applicant over and above the Respondent Nos. 4 to 10 and 

accordingly grant his all consequential benefits of such seniority, to which the 

Applicant may be entitled to. 

V111.3 	Costs of the Application. 

VIII.4 	Any other relief or reliefs to which the applicant is entitled to, under the facts and 

circumstances of the case as may be deemed fit and proper by this Hon'ble Tribunal. 
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IX. 	INTERIM RELIEF PRAYED FOR: 

During the pendency of the Applicafion, the Applicant prays for the following interim 

relief: 

IX.1 	That, the Hon'ble Tribunal may be pleased to direct the Respondents that the 

pendency of this Applicafion shall not be a bar for the authories to consider/address 

the grievance of the Applicant in its true perspecve and accordingly dispose of his 

representaons by re-fixing his seniority. 

X. 	PAR11CULARS OF THE IPO. 

• 	i. 	I.P.O. NO. 	:6 O 
Date of Issue 	: 	 , 

Issued from 	: 

Payable at 	 : 

XI. 	DETAILS OF ENCLOSURES: 

As stated in the Index. 

01  
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V E R I F 1 C A T I 0 N 

I, Shri V. Venkata Reddy, son of Late V. Venkata Reddy, aged about iyears, 

CIO Times of India, Rynjah, Shillong - 793164, Meghalaya, do hereby solemnly affirm and verify 

that 1 am the Applicant in the instant applicaon and as such, 1 am fully conversant with the facts 

and circumstances of the case The statements made in Paragraphs-

JJ : ........re true 

to my knowledge and those made in Paragraphs- 

................................................................................. being 

matters of records are true to my informaon derived therefrom, which I believe to be true and those 

made in paragraphs -'I- are true to my legal advice and 1 have not suppressed any material 

fact. 

And I sign this veriflcaon on this /$tay  of August, 2006 at Guwahafi. 

SIGNATURE OF THE APPLICANT 



ANNExUrn A Andhra Pradesh Residential Educational InStittjøn 
Society (Regd.) 

5'8-591,Kandara Comple Behind Govt,. High School, Chadcrghat (Old) 
Abids, HYDERABAD-500 001 

Chairman: Sxnt .$a nthakajj ,Ro& ble Minis tex 	RJKUL Vice_C ehTman. 	
G 	 Ayya,I.A,s 	Office: 23469g Principal Secretary to ovt , Education Department 	 Phone Resi 

	220802 Secretary Sri. B.Konda Reddy, M.A.,M.Ed., 

Lr. No. 	 4-'i99o. 	0 .' 	

S 	 Date ...................... .... 

CE R T I P I. C A TE 

This is to' 'certify that Sri V,Venkata Reddy, has 
•beer1workjngj.. the service of A.P.R.E.ISocjety(Ra) 
since1-2 and he has worked as Special Officer 

(against the post of Principal) at A.p.Resjdentjal School, 

Seethampet, Srika)u1am istrjct', during the period from 

31-10.4984 to 18.7-1988. 

A SP, 	EducttloUai, 
cflIt 	zidy (t&gd) 

Certified to se true co?J. 



ANXURE 
NAVODAVA VIDyALAy sr1ITI 

MINISTRY OF HUMAN RESOIJFSCT D[VELUFMLN1 
(flFPARTMPMT fl 	r\Iu-A,- r,., S 	 .......... L,t..I•-1 I J. UIJ ) 	 . ,1w 	

PALIKA PLACE, R K ASHRAM MArG 
3 	 t[EL DELHI 11O()1 

NI) F t_44/SBNIVS 	 I)AIH) 	4 JUL 1988  

16 Scrtar' >, 
A F F E U SOClety(RgcJ) 

; ,~o  r- t anda, Ctmpf < 

Sub 

Hyderabad 
 S 

	- 	
•* - 	''•• ., 

?ppoifltmer*.td the 	ost of. IrtnLJpll., 3n the Navodaya Vidyalaya Sami.tj. on 	 llon ha', * of fei 	of aPpolntmentM 	. 

I am directed 'tci inform you that on t h e,  basis of tb e..c)mmenciaF inns of the Selection Committee 'far the post of Principals Navodaya Vidyal aya Smi ti . the urdr mentibnocj offici a l ,  h a si.-, been :'. ed:: sod fu r the appo:jntrnent to the poet or Pr.tnc.i pal in the Navodaya ;\!;:i I. aya Saciii. U. 	in the scale of pay of Re. 

[i.L2 —si- 	 Nam2 s  af tol h1stitu ti on  

Vennapuga Venkatareçjy 	A . P.Re s idential 5çlici] 
Special Officer' 

The appointment w i ll he on transfer/depiita1" ion basis for' a of 3 years in thèfirsf insfanrp 	He t' 11 al en he entitled to cea. ....... L5:.5 and 'other al loanc:e at the Late acTmiss:i.ble 	under 	and dsc.... he :onditj,ne laid don .t ........ :s rules and ned 4rs governing rfsueh a]... o4ancr?s inforce from t me to I.... me. 	The goner - al ............... d (:5 ni di. t:L one of ci pu Lati on on f ore i. n so 'vi. :e are one: .1 ased 

The 	terms 	and 	C:on(Ji.... .ors o f Hi:. nppni ntm:It: 	•.i...l 	be 	as 

The appo i ntment  wil l on transfc:r 0 Hc':'1ati on initially for por:cod 	of 	3 	yeais 	with 	a 	Iei.n:i...I..i 1:',' 	of 	permanent aI:)sorpticin 0 	 . 

	

appc:)lnt:me?nt ('di. U be subj ect.. Ii fbi' r'iriti'ii 	f ...... hat his .... iso 	vii ]. be kept for a per:ind W i. yo ........; on 	.h'4 pC)st' hold by him present]. y in your crqr, is:. is :..on and he will be taken back on or before the ox psi ry of the normal deputation period of 3 yearfls. 

. s 	The Sami.ti reeoi':vos the right ot MCPpLing ri 	rojec:Ling r e !..ofltjon of his service on permanent, has to a '!:r.s" or before the oxpiry of . the deputation per:iocJ 	

, 

@eriified to le true copy. 
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- 2 .  

Pay whi. 1e or deputation, • .wi 1.1 be cjoverned in ac:t:ordance wi.t 
the instructioncontained in the Ministry of Finance 0 II 
NO 10(24) /E I Ii060 daLed 4th H v 1961  . cn( i dcd 1 r om 
LimE? 	

•0• .T; 
t 

.v) 	. . He wil; , havpthe optcnStc: cJravs u.s çjrade pay plus (iE?pLtta ....  
Lion duty.allbWaKe knb2cordance with the prv t1uig ru1e' 
orto havethe paytfi/ed  in the ca1 of pay f the post

444— 
subjecWtogsthe ntructions/i eLi ci ion mrnLwncd in 	he 
Department of PersonnelA  and Ii a n i nq 0 Ii No ô/'O/Ek/Est L 
(Pay. i 1 

 , 
1  , 4 0  dated !the9th Dcembor, 	1986 and Doparimnt... of ' 

Personñ1 ai Adinistrative Reforrn . (3 M. No 1/1184 E s t t 
- 	 0 ... 	 . 	. . . 	., 	. 	, 	. 	 . ......... 

(Pay ii)dated he26thDecember, 134 
4 	 Y4 	 0' 	 I.../ ' ig 

Other4 conditins ofservice will be cjoernod by relc?vnt 
rules?and orders in fore in the SmLL1 from time to tine " 

00.:i.i ) 	Thauh the peset postinq. wi.. 3. be as under but subject 
o. •iehcies ofwork he will liable to be poted any wre$ 
India. during the period of . deputation 	

0 	 0 	 ..... 0  

Ntia nf the Vidai 	P1dci-. 	
0 	

0•. 

NV F'E:ddaL(ra(fl 	0 	.. East Ccdwari 	A F' 

it is requested that the concerned official may be informed' 
accordipgly and in case, he/she is willing to accept this offer he/she 
may be rel....eyed from his/her duties immediately with the diictthn. to..... 

po rt for duty to Lhe DeputyDItor Nlavoclaya Vidya 1 aya . Samitils  
Regional (if fic' at TI-ig .  Deputy D ec FLL 	N .\/fldy 	dhyal.ya Sjni Lk 

/ 	r / . uHi Lolonj Wq,t Miredpcilli 5o undc r bd /90o C 
::':..i.tLve1y by 25/778E3 for appointment' as Frincipal in, the Navodaya. 
J' ya 1. aya Sa miti on deputation basis fi liflfl J'4hich this offer would be 

i' •ai:r::•.i as 	canc:e ]. led 	A spec: imen 	.... forcna fdr 'el iev:inq order" is a iso 
enclosed for ready reference 

"c:;..r's fitIyfi1 i. y 

( 3 . NI . SltAtNlA 

	

T 	Itt I 	I 'iF 	('ItI 	) 

05. L r" .5. cL Maq :L s i.:e ra. Lu 	East. Sort awa ri. 
2 Deputy Director q  NVS, Secunderabad 

Shri Yunnapusa Vnkatareddy Spec:.i al 
Seethampeta A F' ,. 52443 
1 .FA . 	I\IVS New Delhi 

5 	Office Order. File .' 	0 
6. 	lersc:iiia 1 F.ile 

Offfcpr A F. Fes:i deriti.a). Sc: boo 1 

(, 	:i 	t • tr 	-)---.. 
('1)111' 



J'ç? wx lf  4 ANNEXURE2t 

- PCEEDINGS OF THESECRETARy: ;APREI SOCIETY (REGD) H''DERABAD. 

Proc.Rc.No.9/A1.2/88, 	 dated:18-5-1989. 

Sub:- Estt-PREI Society(Regd),Hyderaba4 -Promotion 
to the post of Principal from the po4of  POG.T. 

Sri V.Venkata - Reddy, on deputation 	avodaya 
Vidyalaya Samithi - Paper Promotion - Oidérs 	. 
Issued. 	I 

I 
Ref- 1)tepresentation from the incumbent dated 10.4,89. 	' 

• 2)Proceedings of the b O P OC. dated 16,9,1988, 	. 

Sri )V.Venkata Reddy, formery Special Officer, A.P,R. 
School (BoysI, Seethampeta, and now working as Principal, 
Navodaya Vic,alaya, Peddapuram, Ea53 God avari District, is 
temporarily prorroted a 	Principal o 	Residential School in the 
Time Scale of Rs. 1 98 0-800.2780...90...3500 on paper, w0e,f 0  2110198, 

• 	. 	
. 

Receipt of the Proceedings should be acknowledged, 

M 
Sd/-T.venkateswara Rao, 

for Secretary, 	•.: p 
TO 

7 	 - 
v ov enkata i'c.ectay, 

Principal, 
Navodaya Vidyalaya, 	. 	- 
Pecic9apuram, 	

. East Godavari Dist 	. -• 	
. (formerly Spl.Offjcer, APR School,Seet1 - arnpeta, Srikakulam dist.j 

Copy forwarded to the Dy.Director, Navodaya Vidyalaya Samithj,: Sarvamukj- j Colony, HyderabaL9, for information. 
Cooy to A/c.Section of this Office for information. 
Copy to the S pl.Officer,APR3 Seethampeta for information. 

/ t0c.f0b,o0 / 

C nr* 
	 SUPERINTE1\TJJENT \. 	4 

eeriified to te true 	. 



- 	
ANNEX URJ 	

J I t, 
NAVODAA VXDThLAyA SAMITI 

LMjnjatry of Human Resource Development 
(Dept 	of ducation) 

Ki.eahl olony, New De1hi11Q049 

.No, 3.-1(S)/9Q-NV8(Ett) 	 Datec2s 	.6.90 
d1 	 TV 

I 	
j 1 	 II 	 S H-- 	

-MEMORANDUM 	 . S 	
'. 	 V 	 V  

• 	 .,, 	 .5 	 1... 	 •. 	 .. 	 .. 	 V 	

V 

..8hrijV.&Venkata..Reday0 Principal, Navodaya Vidyal.aya, .- Peddapuram,Djett.aat Godawari, Andhra Pradesh, on 
A 	deputatjon2 basis -  withNavodaya Vidyalaya Sarniti is herebV inforetatra j pp & 	1-i 

	

S to be abo 	permanently in Navcxaya Viayalya?Sjtj in the polt of Principal, with eeotrom4.7;199o•. Hio permanent abnorptjog in tho 8miti81 aer.vicewjll, be gove 	by. the absorption rules adopted j. ,  by the Executive Committee of the Sarnition 4th 
.ftJUly. 1989 (copyeflclosed) .  

Shriv. Venkata Reddy is requested to Intimate the samiti - imrTediately,in any case not later than 30.6.90 
about his willingness or otherwise to be absorbed in the 
Sarnitj in accordance with the permanent absorption wules 
of the Samiti. If he is so willing, he should tender his 

--- resignation with effect from 1.7.1990 (FN) in the attached 
 proforma, in triplicate, from the post held by him in his 

parent depürtmgnt and send the ctrirb to the 3ainjtj for its 
onward transmisajon to  11is parent department for acceptuice. 

(s.a GAUIU) 
V 	 Deputy Director(p) 

Shri V. Venkata Reddy, 
Principal, 
flhiVodtya 
Pediapuruw, D13L t. East Godawar 1. 
Andhra rradesh. 



... 	
..,..°::. 

k 	 ?TATOD 	 1i2I 

	

V tt 	

' I 1N13 fRY r i'j A T 	 Jr -  , j 	f 

	

'IuiT ) 	 . 
\-90K1ash Oo1crj,'j1 i1 Q 3 

/ 	 I 

	

S 	 • 	
F0Uo 0  •3-1(5)/904JV3(Estt). 	 Daed: 	9 Q 

. 	 . 	 . 	 . 	 • 	

: 	 •• 	 I, 

• 	 . . ... 	. 	O...[ IC1 ORDER 

Conseiuent' Ux.ri the acceocan 	of t. 4ecnn cd 
:içnabion suo1:c bj 	i J. JokL 	cdcij from 

tno iost .0f..Princio1 nelci by iim in -uio parent • 	orgaflis at ion.. Le APREI. Soc1ty (r), iy.ab 	vide -hcir 1etLr PC iTo. 24/Ld2,/C12/ 
:i V.Ven}çaa Pcc, Princi 1,  Tvo 	a 'Tic' 1aya, 

Ji 3ttEast. G odave:i, Ara P 	i. ao 	oo_mnont1y in t - e aLio the 	t oL Pr.n':.iD 	i 	17.9O on and cQfldjtior coiti. 	in lo 
))orotlon 1-Zu1 ,2s o Lu 	11LJ 

	

/ 	C4"Ui 
:ty 	 recto (A1n 

Rédd, 	• 	. . 	. 	 - 
£:inci1, 	. . . 	• 

An -lra Pr'desh. .— 	 LUCSLOd to 	1i4f - 	patL1cuci.Lie CflCOed 
/ 	 L iflO tU 	 d on bc rt 

He is 1so ro iOrGd tO 	ri L 1 1C cr' 
nomination i.n t hO/ :ecrbed ro'ornlp • 

	

	> ncioc, :n dup) i c.te, for 11omni: of 
CP 	riuiny- 	j 	rni1 .j. 

303 

• 	., 	• . 	.1../1 ,...,.., 	. 	 • 	• 	• 	• 
., 

( 24SEP1990 ) 

- 

	

••.: 	••• 	• 	. 	 .• 	 • 	- 	
• 

• 	... • • 	. 	 • 	• 	• 

eeriified fole true cotJ. 
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lo'I. DR. 	vlIwnhU 

• •.-:. I -• '.11 . I,• 
' t1(SVS), H.ED., 
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A7 • ANNEXURE 
URI 	

Grams: NAVSAM 
. 	 Phone3 4 

Jawahar Navodaya VdyaIaya 
PEDDAPURAM 

- 	East Godavari Dist. Andhra Pradesh-533 437 
(Ministry of Human flusourco DOvooprflont. 
Govt. of I n(lin, Ooit. Qf I Iticiit mu) 

l),h: 27-10-92. 

To 
Sri S.S.Gaurj. 
Deputy Director (P) 
Wavodaya Vidyalaya Sarniti 
A-.39, 1ailash Colony 
N1v DELHI 	110 048. 

Sir, 

SU8 :JNVpflxatjon of Seniority in the Cadre 
of Principals_c1arificatjoflRequested 
Regarding. 

L B 	.No.82/91NVS(E5TT) dt.10-92. 

With the. Subject cited above, I t  V.Venkata Reddy, Princjpal..Jawahar Navodaya Vidyalaya, Peddapuram, east .Godavarj District, Andhra Pradesh, wish t o bring to your kindnotjceth, following few lthas. 
I joined in Navodaya Vidyalaya Samiti as Principal 

on deputaion basis on 19-07-1988. Prior to this appoint-ment I worked as Special Officer in the post of Principal 
in Andhra Pradesh Educational Institutj0 Society ( since 31'-10..1984) which is an autonomous 0rganisatjon,j Andhra 
Pradesh Government, I was permanently absorbed in I'iavodaya 
Vidyalaya Samiti, with effect from 01-07-1990. Clarifica-
tion may be given for the following points: 

1.Whether Service rendered on Deputation period counts for Seniority or not. 

2.As perthe Seniority list served vide reference cited • 

	

	
seems:DatiOf . Appointment to the post. on Iegular 

Baaisistaken as tbe. ddLofor counttny oniarity in the case of Direct Recruitèes, Isitcorrect ? 
.3.Even, if it is 	the serial numbers 76, 78, 81, 84 

#and.87..have joinedafter O1 .-07...1990 (i.e., the date of 
permanentabsorptiOn of mine) But the above serial no. 

- candjdates are placed prior to my name sno.93, 	The serial numbors76, 78, 81, 84 & 87 afe not on the rolls 
of NavodayaVjdyalaya Samiti as Principals on 01-07-90 

the date of my absorption) 

If the Rule permits thc crjtarja fur ttxi Lion of Seniority may kindly be explained. 

Thanking you, 4sir, 
C 	

. 	 Yours faithfully, v .-\ 	 (V • V UNiTA mLY) 
P1tLNCIPAL 

• 

6'eriifiec! to e true copy.  
I 	hi IIIf ''n 1..(*I) 	p 



2, 9 	ANNEXURE c Grams : NAVSAM 	 Phone 

Jawahar Navodaya Vldyalaya 
PEDDAPURAM 

East Godavarj Dist. Aricthro Pradosh.-533 437 
(Ministry of Human flosourco Dnvoiopnio,t, 
Govt. of indin, Oept. of ducntlon) 

;viItt 	rjjq, 

- 'Ij 	, 	tqci - 	437  

1TT 	 1III f'n'i) 

Nn F.6-1/JNVP/293/2y11 	 I)alp :07.11.1992, 

i3v !i(.jtrrr.d 
To 	0 

Sri S.S.Gatrj,' 	. 0• 

Deputy Director (i'), 
Navodays Vidyalaye Sarniti, 
A-39, icailash Colony, 

EW 1)ELHI 	1100 

Sir, 

SUB:Jawa}iar Havodaya Vidyalaya, Peddapurarii - 
FXxation of Seniority ttst of Officers in 
the cadre of Principals - Clarification - 
Requested - Regarding, 

Dated 20.10.1992, 

(2)F.NO.6-1/JNVP/92..93/447 Dt.27.10,92. '-

(3)Permanent Absorption Rule Io.5 	. 

Dt.18.04,92. 

In continuation of my letter cited under refer-ence (2) above,. I wish tostate that it is given in 
the Permanent Absorption Rules Under Rule No.5.'Fjxa-
tion of Sepiority' thatIn case of Employees already 
holding, a post in the same or equivalent grade on re-
gular basis in their Parent Iiepartment they will be 
entitled to the benefits of such regular service in 
the grade for fixation of his seniority. In the later case the officer will be given seniority from:- 

The date from which he has been holding the 
Post on Deputation Or 
The date from which he has been appointed 
on regular basis to the Same. Or equivalent Grade in his Parent L)epartrnent 
Whichever is later 

The same, was clearly explained in the explanatory 
note and the same was circulated as Office Order vide reference (4) above, 

In this connection, I am to state that 01  was 
appointed in my Parent Organisation as (1) Special 
Officer in the Post of Principal and joined as Special Officer on 31.10,84. (2) Appointed as Principal on 
Deputation in Navodaya Vidyalaya Samiti and joined on 
19.07.88 in Navodaya Vidyalaya Samitj as Principal, 
(3)Promo'ted as Principal in the Parent Department w.e.f. 
21.10,88, 

QC'C \q•• 

Contd...2...., \. 

@ertifiecl to te true co1. 



.. •;. LGE.2: 

Hence as I was holding administrative Post since 3i.1O.84 in my Parentorganisation, I may 
be given Seniority from the date of joining in 
Navodaya Vidyalaya Samitioc19.O7.8B. Even if 
the. SpepialQffjcr Post which I held in 	my 
ParentPrgafljsaj0 is not considered as equiva-lent po'st the date of my promotion to the post of Principal in ,  my Parent Organisation i.e.21.1Q,80 may be taken for Considering Seniority.j 1tC - 7 0 J 

04 ,  ' 	 - 

Yours faithfully, 
• 1,: 	•. 	I 	I 	i' 

(V.VENKATA RELJDY) 
PIt1NCIPAL 

1 .q 	Fl 	i.,.,. 	 •i.I.,_' 	..... 

Encl:(i )Joining Report as 
.11. 	........ 

Principal 
• (2)Forw.ardjng 	letter of Principal's Joining Report 
(3)Copy:E a. lettor 
'in Parent.Departrnentt 

'Appointed as Special. 	Officer 

(4)Copy of a : letter 
(A.P.H'.E.I.Society,l.lyderabad) 

'Promoted as Principal from the 
Post Special Officer in A.P.R.E.I.Socjety,Hyderbid 

(5)Pe.cinanent Absorption Off ice Order 
• (6)0ur ClarIfication 

• 

Letter dated 
: 	 (V.VEWIA1AIIEEJDfl,It 

PRII'iCIPAL.. 
rrIndpI 

Jwhr Nmv 
I4ldapi*,.In. 	.f)i 

- 	 I 



ANNEX(JRE. H 

pncix 

NAVCLIYA V1Jy SAIdTL 
UIUSIRY DF HUN.-N RESOURcEs. DOprNT 

DEPARTpf' OF EDUCATION 
1/6, SIPIPQRT IN5'rI'rtvI1cL AREA 

XHEL GACN i4RG: JEW DELhi 

RULEs FOR ABSORTIOS OF 
LNS  vr 	 11 NAvocy\ VIDYALAYA  
NVT 	 - 

1.- 	PLICJ\T1Ofl 

rules sal cover•l1 persons wh are on 	puta- 
tion with the Navodaya Vidvalaya Srniti from Private Insti-
b.Jbions/crganjtj05 and are proposed to be 
nently in the Samitj. 

91 

2. 	
3ENT OF.PARENT DEPRTI€NT 

in all Cases where person is to be absorbed permancntl 7  by the 	his purct d- cpartmer i t would bo Co 	d by the 
Sarriitj before issuin orders absorbing himPermanently. The 
consent of the person Concerned for permanent absorption in the NVS shall also be obtained and if heis willing for this, 
he shall have to resign from his parent cadre and sever all 
COflfloctiofl5 With them before being el1g1bl for permanent 
absorption in theSámit. 

3. 	EFFECtIVE DIrE OF 

The Samjtj will send a proposal to the parent depart-
ment of the person concerned for his absorption in the 
Sarniti from the datof 

the expiry of his sanctioned depu-
tation perioa or such other mite as considered aprcprjate 
by tha Samjtj. The 	 i.jtj will: obtain Willingn?ss of tix 
person concerned 'for being absorbed in thc S•.miti as also 
his re.ignato from his'parent cadre and send the sm tc his parent department, alongwith the proposal. The permanent 
absorption of the person proposed to be absorbed in the Samiti shall take effect from the date his resignatj is r h 	 ccept :y his parent office. Normally no absorption from a retros- 
!;Cctivo date shall be allowed. Where, however, the Samiti fcls that it would be in the Interest of the Samjti and 

eertified to Se true coptj. 	
Contcj,. 	.2.., 

Alt 



-- 

: 2 

there üis-ts SUffSJ1)t jtStifj0 for doing so aor 
ption may be a).lôwed from 	ret.rc)spetjv d&te tth Lhe 
prior concurxce oi kbe 	 Coln;mittee of Ue S.i€J 
In ti. l:Lr case.. the aol.tn±of dptitai. •t (dt: y) a) l0WnC, paid to such a per.on frora tho c3Me he as pern)ane1-tL'y ôbsor-bed in tha S-im.i, shoiL b recovered In f1L. IF the per- 
C:fl conccrraee. is not willinS tO 	thiG amoun1, he 	y 

considered for absorpt.fn in th. Sainiti. from 	pros- 
pctive date only. 

• 3.1 	The permanent á.bsorptiDn will b made ir ti: 
post in which the pe.rsoi- concera ha5 Jo I ned 
Initially _Jr. 	Sarnii 

4. 	FIXAT1 ON • piy 

once a P9Ofl has been c3bsorbecL perri1aneriy in 
th 	miti, he wLli be tretedat par wLtli othe.r regular 
ouioyees of th2 Sainitj and will be 5uject o the rules 
and regulations of the sarniti i,a the 'Iatte!' of fiX&O.,-.. 
of pay and other mtters 

'. '4. 1 	vc 	a pt2rsoi' h8 
pay Of the pt in 
permanently .th. the 
re-fIxation of is 
shall z;o( ar:tsp_. 

already elected the scale cf 
which he has bori absorbed 
SariU. 	c!uost.i o f 
paj of't. is perrrafon absorntj Qrj  

4.2 	Where a persri drew pay .n the arent grade plus 
UpU.j.cfl (duty) 	 h.s pay wIfl b 
fixed from tha date of Ki.s initial 8pjfltflnt 
to thpot and. OILIOnaIJ.y hrouoht: to 

• at which he. 1'ou.l.d. have ruied at the cats o 
permanent aborption in the post.. T -ior.: 	tio 
proc3ss his pay refied fall:: short of U 	rd 
pay pluc depuation (duty) allo'ance which he was 

• drawinq lmmed.at.y before thz? da1-e of his uergnanent 
ahsorp 4 ion, .tha difference •chou].] be alLowe.d to him 
as personal pay 	8bsorbedtn futur:a incnenients, 
HoweVer, 1-bc payments fteady nde fr:o 	d:t: 
of hIsdepu€a.jon to the date of his permar1rt aisrrp. 
t1.fl WilLt beSubjc t t any adjusi-.rnr3t 

.3. . 



£bsorption the diIfev'ence should be allcwed wherein 
as personal. pay.tu be absorbed in fuLure incre-
ments. Howovr, the payments already made from the  

date of his deput2t.iOn to the date of flis permanent' 
absorption will not. be  subject to any atjustment 

5. 	FIYTIc, '1 OF SENiORITY 

The eniorityof the- person absorbed permanently in th 
NVS in thegrade in which he is abSorbed, shell he counted 
with effect 'from thc date cf his ahsorptior in the &ômiti. 
In ca 	; 	s se, hcwv.r, uch a person 	already holding a po 	in 
the semc or equivaL-nt grade on recular basis in his parent 
cJopartmcnt,he Will be-cnt.jt1ed to the benefits of such.regu-. 
1-ar scrvic. .in the grade for fixat- icn of his scni.;rity. In 
the later case the officer wIll bc given SLI11CLiL -J from:- 

- the date from which he has been holding the 
post on deputation, or 

- the dte from which he has been ai ofhtc on 
• 

	

	rgular. basis' t th .sanc or cquivn'ient grace 
in his pa±ent department. 

- whjcheer is later.. 

The sen j rj y f i d i fl ti IC OOVJ I)t flrlCL will not, h't:ver, 
1'fcct thi2 re ulr proinoti'.ns. The seni'rity. ixd in- the 

Smiti will, therefore, be :crativc only in filling ip 
of vacancies 'in tho iighr 	occuring after the date 
of absorption.  

EXPL.R.NATo1Y NOTE 

The crux of the rule is that the seniority of the person 
absorbed permanently in the Samiti will take effect from the 
date of hispermanent alsorptiion. There is, however, a rela-
cation for the per5on who was already holdino the post in the 

same or equivalent 9rade in his parent department before 
coming over ,,to the deputation post in the Samiti.' In his 
case, 4s, seniority will takO effect frc-%rn the date of his 
deputation in the..sthTu.tx. Similarly where a person has, 
subsequent to his ,comirg on deputation to the Samiti, got 
regular prorr.tion,jn the sarneor equivalent post in his 
parent dc.partmen, his seniority in the post wil he taken fro 
'the date of' his such rcgular prornbticn to the post in his  
parent department, or the dtc Ot-' his doput.tion, whichever 
is later.  

Coflt'. . . 

'1 
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:: 4 	:: 
N. 

N 
6.ENErITS 

Tho :)3 Ic flt 	t In 	IJ y ).. 	 ( if) 

prscs whd h"€ en hc1ing pcmnsionbleposts in ,:ir 
)ii 	flt 	 .-t...i 	 - i-x. 	 - tor pro-.  

ment bencfltg Ironi, their p0rcnt iepartmcnts, in 
with tr' rievnt rtles a .licablc to' them in th:sc 
upartment. 

6.]. 	The ethployet.sof the Sta.e Gvernrncnt/3titc Covcrnim. 

autonomous brqnjsatjns will lso be uii.gibl  

pro-rta retiremcnt benefits os per th ru les appl:L-  . 
cb1 to them in their parent dvpirtmLnt.: on the.i: 
'crm,3n(nt abscrptiDn in the 3amiti. 

	

6.2 	The person who has c'pted to recuiv pension for 

his past service, sh.1l nct be oll0ihle to rc1.1cC 
on per siQfl curjng his SerVice in the 1'JVS. 

	

7. 	ORi TION OFC1F 13E1JF1C1,J<ILS 

In case of the absorption in the NVS of CF 	icf 
ciris thu amount of their subscription nc thi.r cmp 
ycrs contribution, if any, together with interest there-. 
on shall be' transferred to his 'flewprovider!t. fund account 
in the NVS. with the consent of the Samiti. 

	

7.1 	Accordin9 to t - he orders containcd in the Departinc. t 

of .ensjon afld. tensionc-rs Welfare CM No.4/1/37- 
• 	.IC-ii dateã 1-5-87, the Central Governnnt 

employees wIll be entitled to retirement gr:tuity 
and. death gratuity at the same rate/scale s 	ii- 
ssible to temporary/qasi perrn3nent or perrvn.nt 

Government sev-ants as the case may be hornc on 
ç•cnzionable service. 

	

8. 	.LROVIDENTFUND 

The ambunt of subscription together ith int.ere3t 

thereon standing to the credit of the Government 5Ervorit 

in tho General I'rcvide account shall be transferred to 
his new Contributory Provic.knt F\ind account under the NVS 

cOfltL.. . . 5. 

\ 



1: 	Its CnScflt. 	ãhc such a tr: , .-ir 	c irC.Vjdcnt 
h 1 fcc hu tdccfl 1 c, t - c cntarc imcunt _L hi s  

crLL1L i iL SubJLct t( t1 	'rvic nt func ;i1 	f 
thc 1J\'. €rn.. not tothc roJ1oLnt fund rulLs of the 
parcnt orqnis-t1oi. 

S. 	ECJ Si14ME NT OF LL yE 

ThL prson who 3rc absorb€c T)crmnn.z1/ in t 
shl1 be ntjtJ.d to L'- cas -1rnnt of l.ave from his 	rcrt 
department If sb allowed by the rclevant rules 
to tnorn in that dopartmcnt. In casc of Crtrl Gc'vx c 
emplcy, they will bc 'titlec, tz thc cncshn.nt £ 	1. 
leave to t 	 24 cys  Cr, their pormnnt absàrp-. 
tion in the. V.S, The half p.y lc"c t t:ir ccit will 
stand forfeitL(. 

10. 	INTEhAItELTION. 

In case tf dOubt or cifferencc of opinion regarciriq 
intrr,retatjn cfruies ScL out. 11'OV( , tip: (1 (.CiSIcn 
of the Dlredtor (V) shl1 be fnal. 

/ 	
....; 	 . 
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ANNEXURE I 
- 

F/VVR/JNVN/99_2OOO/O9 ./\ 

:1 	To 

The Director, 
Nivod3ya Vidya1;ra Simiti, -  
New )e1hj. 

Sub: - V. 'fn(rta Rediy,prjiicip1 - fi xf;I on of onI oH 
in thc cadre of rincjpi1 - ciJlrjfjcttjon - 
Ioquezt - Re,ardjn1. 

I(ef:- 1) 	-2191-Ny() 	i•j 20-10-1992. 2). . No . 6_l/j; .Jvp/9295/j4i7 t  it:.27-1 0-92. ..) Ier!ntnerit At')SorpLion Itul 	IJo.5 
dt,15-0...92 5) 	'.I'!o • 6-1 li WVP/cJ7_ 	/!i.7i 	d.t . ./-11-1 99 

t) , dt;.1 5-1 O-9 

I rou 	your kind 	tLentj on to th 	Collowjrt 	:ul,icL. 

!dy, joinri in IV3 is rrir1c1[)l 
(depu itj on b .i c) on 1 9-7-88. L ter I. waz; 	hsorljj pern1nn Lly 1 	r" 	i 	th c .r; of Prjncj :i1 w.e. 1. 1 -7_90. Bfor my joining in IV3 1 	is holdinf,,  th r) 03t of Sp'?c1i1 	Fu1cer In API :.3 c1t, 	yJribij si nc 	31 -10-i' 01 

selected 's Pri tic h'i1 in UV3 md )ined on 19-7-38 on loputtjo 	
y p.lrnt or nis:t1on :\I:)1 society 

pronote:j :ne is lrIi'ip.m1 in AP'I;3 	r. 21 -10-33. 
\ ftr 	thr 	th sn1ority list circijl iL.-I • 	did 20-10-9 	(i .fercincp 1).  

• 	 L]et ter dt. 27-10-92 
l'hrp,rr! 

 

Win nn rcpiy fi111 N V 	for my l'fi'i 

tatjon. Once ag'ain I have sent'my represantation 'vide letter 
t. 711 _92(refernc,e 5), through registered post addressed 

to Sri. S.S.i)oij,. Dy.Director(pprs) even then I didn't get 
any reply. After going throuh seniority list of Principals 
dt.15-1093 (reference 6). 1 couldnot under3t:nd my •posjtjon 

	

in seniority. ].it 31.No.109. Because, 	 0 

0 	@ertifiec/ to Se true' coptj, P • t. 0. 



- 	 . 

2:.. 
\, I. 	If the dat o absorption .i5 taken as criteria for fixation of seniority in the cadre, Principals absorbed after 1 -7-90 (my date of absorptjo is 1-7-90) were placed before rue in :th seriorjty list Vido 31.NO.3,1,15,16,2326 

2901 . 35 ,3 6 938 61 t 46947 0 48 95 1. (sjxteen members) whereas 
mine is Sl.No'.109, even Lthough I was absorbed On 1 -7-90, 
II, 	Direct recrujtthpnt Principals Sl.No.92,94,97100 1 0:5004 joined in flV3 are 'lilaced before me even though 
they Joined in'Nys on 11-7_90, 12_7_90 ,26_7_90 9  2-11-90, 1 5-119b, 20-7-90 respectively i.e., after my date of boerp-tion. The above said six members 'were not at all on rolls of samitt as Princ 1 p.a13as on 1-7-90, since they Joined as Princ[p1is in:\TS after the date of my absorption 1-7-90, It is not known ho, the seniority Is fixed. 

It is qle -1r1ystted In the perminent absorptjo rules (uie 5) fIxation of senIority that "In case of 'niployees  
alre: 1 (17 hOldf wy a posts In the same or equjva1nt 

on reu1 ir I-asis in thej r Prent Department they wili 

	

be ctItl 	th- 	
enr1ts of uOh reu1',1r' service In the ra'j 	or 	ix ti or o.hI 	Seniorot. In th later ca 	the 

orricer will be 'ivr seniorthty Croir,: 

[he 	d'iLe 
post On 

trom Which 
)?pUtatIon 

he his hen holding 

OR. 
he 	c1ae 
reul.r 

fro!tj 
bisj5 

which 
to he has been appointed on 

ra1e 'In his 
the 

Parent 
same Or equivalent  
)op'ir Luuen t 

Which is  

The sa- w is clearly oxol'1jh (i in ho CXPI'ln:ItQt'y flOt 	intl thc 3am -  w is circul.a td 'is 0 f1 cc 0r'.Je r vi.d re [Crouior. ("4.) 	th')i,-1 

this on1CcUo, I am to 	':o Lht T •.j'ir; .anp1nt 	In :u;y parent orga isation as (1) $peciaj. Officer 
a:ainzt the post of' Principal and' joined as Special OCJ' leer 
on : 	i 0-84. (2) 'App ,oJnted as PrIncipal on flp Li Lion in 
Navodaya V1dyaijya ait.i and joined on 19-7-88 In IJ'lvodaya 
Vldyalaya Saml,tj as rrincipai. (3)' Promoted as Prinicip.-i in the Parent Department w.e,'C'. 21-1O-83. 

As I was holdj 	administrative post since 3110_34 in my p-irent or'anj,atjor, I may be given seniOrity I -'rom the dt:e o joining ir Navodayl3 Vidyalaya Sauniti i.e., 

(COntd On 3r, 



- - - 	 - 	 - 	 - - 	 .- 

/ 	
- 	 I / 

3: 

19-7-33 	V9fl if tho Special Officrir Post which I hr. 
in my pirent oranjctjon is not Considered is equlva-. 
lent post, the dite of my pvomotjon to the post of' 
Princip:L]. 1riy virent;ornjgatjon i.e., 21-10-8 may 
.betaken.rorconsjdjflg seniority in Navo-1iya Vidyaliya 
Samiti. 

Hence, I request yozr oodself to clarify my, 
seniority, position n- the cadre 'of Principals. 

	

Thanking you-sir, 	
0 

YoUr1a1, 

- 	 (V'Venkita Reddy) 
Principal. 

0 •  

1 



-. 
. 	ADVANCE COPY &SUBMITTED TO AVOID DELAYS A7NEXUREII 

4 
/ 

'II 	

iyfliPO5t cklDug  

Oat&t 0 1 -1 0'2000 
To 	 THROWH DY .DIRECTOR 
The Diraotor 	 NAVODAYA VXDYALAYA SAMITI 
N&vodaya Vidyalaya Samiti r 	 HYDERAJ3AD REUXON. 
HEW nELHJ. 

Sub:- V.Venkta floddy,Principl 	fixation or seniority 
in the cadre of Prinolpcil - clan floation - 
Request - Regarding. 

flef*. I r.82/911'J'!(8tt), datoci 20-10-1992. 
2 r.No.6_1/JUVP/9293/447, dt.27-10-926, 
3 Permanent Absorption Rule No.5 
4 	'.No.1-15/91-T1V(Admn), dt.1r3-04-92. 
5 	.No.6'.I/JNVP/92-93/'e76, (It.7111992.... 
6 !'.8-2/91-HV3(5tt), dt.15-10-93. 
7 F,PF/VVR/JNVN/99-2000/08 ci t.20-8-'99. '. 
8 F .PF/ VVR/JHVN /99-2O00/O941 1, ci t • 30-1 0-99.. 

1 •  P'/ VVR/JUVN/2000-OI /0(3/217, d t o  2-8-2k.. 
'.1-28/89-iI'JS(dinn), dt.4789. 
' 1 2-9/89-NV3(rstt) 9  ct,5-9-89. 

Sir, 
I requot your kind attention to the following 

subjot. 

I t  V,Vonkita Imidy, joined in fl as Principal 
(deputation b:sio) on 19-7-3. Later I was alorbed per-
manently in 11 113 in tto cidro 01 Principal w.o.1. 1-790. 
13e Core my Joining In tI!S 3 was holcilnr, the post of Special 
Officer in kPUEI Sooiety(red) Ilydorabad sInce 31-10-86. 
I was srlectod as Principal in M'S and 	ined on 19-7-08 
on .ioputa.Ion banin, 1y parent oriantnat1,on AP11F.1 Society 
promoted me as'Principal in PPREIS w,o,f, 21-10-08. 

After going through the seniority list circulated 
dited 20-10-92 (reference 1), I repre.ontad my grevance 
regardir fixation of 3oniority vido my letter dt127-10-92 
(reeronco 2j. Ihere was no reply from 14v:; for my roprO3on-
tation. Once again I have sent my representation, vido 
letter 1t,7-I1-92 (reference 5), through rcwjnterod po3t 

addressed to Sri S.;, ;otni, Dy.I)irector(!'r?rn)ovorl then I 
didn't et ny reply, ftCtr oin throtirh seniority lint 
of Prinolpals dt.15-10-93 (roCeronco 6). I could not. 
understand my positton in 	nioriy lint S1.1,1 0.109. flocauco 

I, If the d:.to of absorption is taken as. criteria for 

fixation of seniority in the cadre, Principals bsorbod .afte 

1-7-90 (my date of t'tbnorptl.on is 	-7-90) wore plaod hofor 

	

me in thQnonj.ority lint yicle 	Uo. 1 1'e,15,16,23,26,29.3l. 
3638,e1 1 46 1 47,8,51_(<toeri mecnher3 .whereFts mine is . 31 .ft 

1091oven thhI was absorbGd on 1-7-2 0 ,

,

;") 

U
,'  g. ti 

(Contd,on 2nd) 
erti7zea to e true cotj. 



,1 '  

: 	2x. 

II. 	
l)ireot recruitment Prl.nolpals 31.110.92,940791000 

103,101 joined jn WVS are P Iliced before me even though they 
.ioined in NVS On 1179o, 1 27-9Q, 2G-79O, 2-11-90, 1511 9,2o..7...90 respectively i.e., after my date. of absor-
ption±he above said six members were not at all on rolls of 8amitl as Principals as on 1-7-90, Since they joined 
as Princjpaln.jn NVS after the 

date of my absorption 1-7-90. 
It is not known how the seniority is fixed. 

Ill. 	It is clearly stated in the permanent absorption rules (Rule 5) fIxation of seniority that "In case of 
Employees aireadyholding a post In the same or equivalent  grade on regular baajs in their Parent Department they will 
be entitled to the benefits of such reu1ar service In the 
grade for fixation of his seniority. In the later case the 
officer will be given seniority from: 

The date from which he has been holding the 
post on Deputation 

OR  

iho date from which he h:is been appointed on regular bisis to the same Or equivale 	racTh In his Parent nepru•ment 
which is later" 

The same was clearly explained in 'hexplrrnat:ory 
noe and the Same, wan cIrC1jl.ed 

ItB Office Order vine 
reference (4) above. 

The I)y.Dlrector(dmn) 1iVS,N 	Delhi in his letter 
cited 2-9/89-NVS(tt) c1 t.59_89 has ,jven clan ficatjons 
sou ht by the vldyaiayaa point wino In an Annexure, Th 
Anfl2xure point no.8 "on absorption the deputationjat will 
beco'0 junior to tfto persons appointed On direct rocrujtrnen: The clarific.-Ition given br the above point in no followsg 

( 

The seniority of the deputatiorii!jt will be fixed 
In accordance with tle clause of the permanent 
absorption rules, i.ygivIiig date of absorption 
with effect from lt.1y, 1939 9  no depitatjoiijst; iIll be put on dln;1dVUfata,ou8 p031 Li on, Furthur 
the services rendorocLby the (Ioouta:torijaL In 
their parent 	

will, not lie counted for seniority purposes, All doputatjon sts will be considered at par for t1'o p'Jrpono on fixation of Beniority In the J'IavoThya Vidyaicya 3arnj ti • U owevor, tho neni on ty of the absorbed 
persons will be fixed s discusscd in provisiofl of the Permanent Aborp1jo1l fluirn',, 

•(Con.td. On 3rd) 



I 

A 
- I 

1 

LB WU8 COnnection, I am to state tkut I. was. 
appointed.jn my parent organjnatjo an (1) 5pecial.Ojoer 
against the post of Principal and joined as Special 
Officer on 31-10-3. (2) Ajipointod as Principal on Depu-
tation in Uavodaya Vidyalaya Samiti and joined on 19-7..83 
in Navodaya Vldyaiciya Smjtj  ias Principal, (3) Promoted 
an Principal In the Parent Department w.e,f, 21-10.33, 

As I was holding 'dministratjvo post since 
31-10-84 in my parent organisato, I may e given 
SCfliOrIty.from the date of joining In Navodaya Vidyalaya 
3amiti i.e., 19-7-884 Even ifthe Special Officer Post 
Which I held In my parent ârgan'jsatjo is not considered 
as equivalent, post, the data of my promotion to the post 
of Principal in.iny parent organIsatjo i.e., 21-10-38 
may be taken for o'ons Ider ing oeniorlty in Navothiya Vidya- 
laya Samitj, Or' the date of asorpt Ion i.e., 1-7-90 of 
mine may e considered for counting seniority and I rnriy be given seniority to that of the principals absorbed 
on 1-5-91 who wore placed in seniority list vide 31.N.o,3, 
1/I1516923926,29031935,3633/1/6474851 of the 
seniority list.) 

ilence, I request your rooc]self to clarify my 
Seniority pOSition In the ca'ire of 
30 diys, otherwjso.I would be forced to approach the 
Central \dmirijgtratjve Trjbun1 for justice as I have 
repre3ente'd my revjánce no.f times and un'ihle to 
iot any reply Crom, your goo(I dff1co. 

l'hariIc ing you sir t  

Cai t;hfu,lly, 
',. 

5N 	11eddy) 
I I rj 

Jwaiiar tI:,o(Jaya Vidyalaya, 
NIzarnsaf7ar_503 502, 

( 

. S. 

.1 

11 



ANNEXUET 

- G!9:AV0TI,SECUNDERABAD 	 PhonNo:(Q4Q)-2789555/5E38 

MAVODAYA VIDYALAYA SAMI TI 
[Hyderabad Region] 

(AN NJ TONOMOLJSORGANISATION UNDER MINISTRY OF HUMAN RESOURCE DEVELOPMENT, 
DEPTI; OF SECOND MV & HIGHER EDU CATIONG OVT.OF INDIA.) 

ll.No.1-1-1O/3,Snrdar Ptr1 flod, Seoindrabid- 500 00.Andhri I'ri4rci 

F.N0.1-180INVS(HR)120021 	( 	Monday, April 21 1 2003  

The Principals of 
Jwhar Navodaya Vidyalayas of  
1"VIERAAD REGION 

Sub: Tentave sehibrity list of Principals - Submission of 
representations -Reg. 

Ret; Hqrs letter No. 122/2OO2INVS(Pers), dated 08=04200 

Sir, 

With reference to the subject cited above, please find enclosed 
herewith the tentative seniori list of Principals, which has been forwarded 
by the NVS. Hqrs. All the concerned Principals are requested to submit 
their representalions/objectioii it any, relating to any omissions, 
typographical errors, eic., so as to reath this office on or before 
102003, for onward transmission, to NVS Hqrs for taking further 
necessary action in the matter, 

In case the representations are not received within the stipulated 
time, no further reminder will be issued and it will be treated that there are 
noanornalis. - 

Yours ftully, 

. X 
•-_/ / / 

T.CibU) 
bEPUTYbIECTOF 

Eric!; As above 
• ejfid to 	true copt. 

H 	A 



F.N7%T(VE SENIORITY LIST OF PRINCIPALS AS ON I .4.2OO 

iiI 	 1.T ..i 
, 

17 

*b&Co.lf 1IM4 
---- 

• —.• 

I 
C.C. 

.K 	1P4NA; 	• • 	••• 	•• 133 (JR Mip _ 4ioOEp) q' RT1RD 	• L - 
• DttDAOOOrnoM 

3 R . A SLNGH • • - •  3M73Q •  UR €is MDy LLE;:L •1__ 

•—.— :• 	.-.--- 
'— aPY) 	_ _ • • • p 	

:• •L-rL  0 PROIAMO 	- 
M wNGH O11i1O 

ir_- MU) 

 •l3OtP I RAO 17.1247 UR MSCMA7 IJ.FO fl1-8Q r'1cOTU • - • 

• TM ,A(' MO4.LH IAI. KARMI . 

MUFJ1 	• 

-I-4 'JR ) M O - 	- 7 	1Qe(t.f 01.Q-90 Pc1O1D 

8 25-C42 tiR MwY) 	• 4.() -7(OGft 
ROMAN 16-1 27 tJR MQAT] 	— A.ED O1-O - 

S.PMTA 164340 ,j • MD , 	•_ 

L' 8.KVADEHRA 0644-40 Ui.,  M,SC(MA  221?<DEP) oi 

12 SHATRU<3HANA PRAaAO 2$47-41 'JR M ScçPi B EU 2S(DEPt 01-0589  

H.KP. SINNA •  (JR MP-rf) DIP INEDN 19- 1 2-e5QEPj 0o69 
• 

DM3S0RPflOM 
FflQMI.5.G?, 

14 	- VTPMH 	- • 170743 (JR MC(CHEM 8E0 1I4{DEP 3 1 -05-01 PftomoTro 

OE(MfXJ MORP1)ON 
PROM 1.5.t 

- 	
• 	15 S.C.P.ATH 	• 071044 }. 	- MED 1i.(C)E') Q1OS-JI 	- 

• - OEEM 	SOPTKX1 

UNJHI\ 	. .: 5 — UR—  A 
17 	- ORANGA REDDY 	... OI-G4M VR M).POL. SC) 	- MED 11DEP O!O! R1'1RID 

15 - A)<.HrJKt 	- 17-0343 (J - 	- ,3EOPC3DTE 213-71OPJ_  

1.4. ELVARAI 	• 	• 	• —.-.----•- Ofr-01-37 Ufl M.KTAM) 	- 
 --.•-- 

MED -•.:__-____ 
20-08-el(OEP) 0105-8g 

•- 	-.-- 
'flOM01T 

• 	-• 
2 

A KFtr4HMPILLAt 	• 	• ri 

21 	 • M.SCOt) 	 - 13.E D. 	• 
---•--- 
i1-OJ)7(OFP) o-8r 	- •- 	,- 	-, 

21 1C4.4 - UR M.A(HIN) - •- - MED • - 
o.t1.7I') O10-J9 -- 

- 
pftOfOTI!I) -  

__ 
22 

	

-- 	• 

	

P.LN.MURTHY 	- • - —rr 

-•••• 
01-0T44 _-.. 	• UI 

- 
MA 	 • - 	-n-  

- 

•- 
MED 

• 

— 
214)—e7(DP .r o5.89: .- 	• 

• 

_J__•• 	_-,_SSL4 

- 06o7 (JR MA(POL S) MO.MPH 077L Ci-Ci1 	- 
DEO= A8*ORP11ON 
 pp.rw  1.5 oo, R 

24 &MADHU3UDANAR.O. 

VS_PANAWAT 

.1O-47 

t5-07.49 

up 

'JR 

M,8C(.D01') 	• 

MSC(BOT) 

DED 

BED 

21-08-87(OCP) 

oa8OEc 

ot03-8--- 

o-c5-a 

PROM TED - 

PROMOThP 	- 25 
• 

- :IDEBA o ABSORPT)O$ 

, VUAYIOJMARBNASTRI 15-0-39 (JR M8AH!NIN)  40 0DJ ClId)?Q! 

42:1 wwAN RECOY D03-42 UR M.APoLSC) MiD, 546-8jDEP) 0108.8E -- WVkED 

8 A.P.1RIVE01 1(}.1I.40 'JR UA(HIN) L.L.B.BED DT 19-OJ-870EP) 0I-05O PRC)MQTCC) 	- 

DEV4D$ORP11ON 

CS NAIOU - 4-07-4 (JR 	• MC(GHEM} 	- MED 	• Q?-09-87(OEP) 01-91 	• 

30 9.V, REDDAPPA 1T.O4-1 t M,SC.(CHEM) 
-- 	.• MED 	- 

-. 
21.O8-437DEP) 01-G-B9 	• PROMOIED 	- •• 	-- - 

___ _________- - - .• 	• 	•- 	- 5boRPTkH 

IM.A(POL. 
FROM 1.6.60. 

31 SN. BHATI - 21.1242 (JR FG) - - BED - 20.0-87(DEP) oi-o-gi PROMOTED . 
DEE?D AØSORPI1(JN 

FROM 1.59. 	- 

32 LAU SINGH I6143 UP M,SC(CHEM) BED 	- 01.014(CEP 0145- 	- 	-. PWl.4O1ED - 	- 	- 

33 -. 	- SMTH.P. SHYAMALA 13-09.4 - ME 	- 2648-870EP 0-0$-9 	-- -- PROMOtED 	- 

34 --- JD_ ....... . or-;a M.A4MIN&tNG) MED 21-0-7(DEP) 0105-89 OOTED 

_____ ______________ _____ 
— 

- 
•, '• bEww ABSORPTION 

lM.SC(?AAT) 

• • 	
- FROM 1,5. 	- 

5 S.-'<: KULSHRESHThA 	•• O5-1-42 (JR -. 	- MED 26.0B-7(DEP! Ot-08.91 OOEO 

• 	• 

. 

- 	 •- -. -- --- - 	-• - --- -- 



36 	S.V. SESHADRI , 	18-03.40 	(JR 	M.A,(HIS) 
37 	R.P. SRIVASTAVA 23-0242 	(JR 	M.A(H;S) 

38 	INOERJEETSHARMA 	 (JR 
39 	SURESHKUMAR •' 	05-05415 	(JR 	MA(ENGL 
40 	M.P.GUPTA 02-02-39 	(JR 	M.SC(CHEM 

41 	B.R.GALJTAJ /03-0942 	(JR 	M.A(ECo) 
42 	VNAGESHWARA RAG 	30-03-50 	(JR 	M.3C(CHEM 
43 	S.T.VALIMØ 264)3-41 	(JR 	M.SC(CHEM) 
44 	G.R. SATHWAI4 16-0942 	(JR 	M.SCMATH) 
45 	H.KD[Xrr 01-10-39 	(JR 	M.SC(MAr) 

46 	RASU DEC PANDEYA 28-0138 	(JR 	M.AENG) - 
47 	SMT. CPPUNJ •. 	28-04-39 	(JR 	M.A(Pof Sc)' 

48 	B.C. R.MOHANANI 29-10-46 	(JR 	M.Sc(Mt) 
9 	N.C.G(Jp 	 - - 

18-00-48 	(JR 	M.Sc(Bot) 
50 	3K 06-11.62 	M.SC(CHFZM) 

51 	OR BHARAT KUMAR )10-37 	(JR 	M A(Psy) 
62 	VD400 SHANKAR SINCa\ 	25.01-60(JR 	M.&(SANS) 
53 	ACHCHASINGII 

__ - 
15-07-52' UR 	M.SC(8OI)'M 

54 	I(.(4jY 

_ _ 
09-1149 	(JR 	M.SC.(MATHS) 

55 0 S CHAUHAN o4.634.1 	UR 	M.Sc(Mn) 
46 DR(KUM) VEEP4A DANGA( 04pi3 	(JR 	M.SC(CHEM). 
57 	_KRISHAcp 	SHARM* 	 (JR 	MASANS) 
58 	S.P.VERMA 

_ - - 16-10-40 	. (JR 	M.SC(Phy) 
59 	K L.ANANO 	 . 20-08-49 	(JR 	M.SCPhy) 	- 
60 	J.S.KANWAL ... 	15.06-43 	UR 	M.A(Pun) 
61 	OP PANOEY 	' i .., - 08-03-45 	(JR 	M.A(Sn) 
62 	NIRMAL SINGH SAGOC. ., 24.03-45 	. uR - MAMATH8) 
63 	MOHAMMAD KALEEM - . - 	13.01.54 	(JR 	MA(ENG) 
64 	BS,BHAILA -- 29-10-48 	(JR 	M.Sc(Zoo) 
65 	NK. BHAU.A' 30-09-53 	LR 	M.SC(CHEM) 
66 	YP.SINGHAL 	- 40-40 	(JR 	M.Sc(Mst) 
67 	UMESH CHANt) AROR& _2245-46 	(JR 	M.$C(CHEM) 

_ 
68 	DR. VP PALIWAL :. .: 	- - __ . 3046-44 	UR 	MA(HINDLL -r) 
69 	K.A. HATHEW 04-08.48 	(JR 	MA(ENO) 
70 	_SU0HASHCHANOERP 19-02.49 	(J R 	MA(ECo) ___ 

.--_,__ 71 	_CHANORADRARPATHA15-12.42 	_UR 	_M,SC(CHEM) 
72 	KSHITISHCHANORADAS/ _ 22-11-52 	(JR 	M.A(POISC) 
73 	KAMESHWARMANOAL 

__ _ 
22-10-41 	WI 	MScMatI 

14 	_DINESHKUMARMISHR) --_ 13-06-41 	_tif 	_M.Sc(Chem)M.A(EcoJ 
75 	_CH08 S (N(3 -, .. ,09-01.52 	_ (JR 	M.Sc(Cj),M.Ed,phD 
16 	ICEVI PRASA 	SI7G4i 

_ _ 2006-5i 	IU 	MSc(MATH1 
?71SMT_PRABI-(AVATI RAG- - 263-40IURM.A(Eng), _ 
7 _J AMAKRISHNA REDDY_./01-07.47fUR__MSC.(ANTHRO( 
79 JPREM_CHANDSHUKLA__ b1.07.4J,R. 	MA(HINOII 
P0JK.6. GOPIUATH, 

_ 
13-11 -48 IUR,. 	M.SC(MATHS( 

r" 

DEEMED 	Sy'TIO I FROM L509, - - 08 21. 	87(oEP) J91 1J7-91 _ PROM0rcj 
BED 

_ 
21-10.87(OEp) J01 RESIGNED 

I ' DEEMED ABSORPTlOtI 
29.9.87(tj(.p) fo18791 FROMi.5.B9_ RETIRED 

8. ED - OtO . tIP)Q1.8g 

_ 
PROMOTED _MED __12-O8.87(DFp)J01.9 RETiRED _ 
DEEMED ABSORPTJOtJ 

MED 17-10-87(DEP) 	01-09-92 
FROM 1.589 
PROMOTED 

BED 21-08-07(oEp) 	01-05-89 PQMOflo 
BED 03-09-87(OEP) -••- 	-REFTIM - 	BED. - 	03-L*-87(DEp) 	01-8549 RE11fl.Ei 	- 	 ...... 

M.A(ECO MED 	22-08-87(QEP) 	01-05-89 . 	MOTtD 	• 	- 
DIP DEEMED ABSORPT)Qt.l 

05- 1 O-87(OEp) 	01-07.91 FROM 1.589,ExpLJi 

MEd DEEMED ABSORPTION 
O9-03-87(OEP) 33245 FROM 1.589, EXPIRED - 

DEEMED ABSQRPTIoiIJ 

PhD FROM 1.5.89,, 
07-11-87(DEp) 	01-07-91 	- PROMOTED 

BEd Il-I 1-87(OEp) 	01-05.89 _PROMOTED 
RED. _72.01.17(t)fp) 	_Q.05.fl9 

- 
_PROMOrn) 

DEEMED ABSORPflON PhD: BEd 21-08-87(OEp) 	01-07-91 FROM 1.5.89, RETJRE_ , j 
BED.  
Ni Ed -01-90 	154)1.92 PROMOTED 
BED. 06-06-59 	06-06-92 - 	MEd 	,,.. 05-06.89 	04-06-92 - PROMOTED 
BED.PH .D _12-06-89 	1-06-92.. - -- PR0MOT(i 
M.ED. 

_ 
05-05.89 	0445-92  

- _ 
O_Ed 

_ 
21.06-89 	2O-06-9 RETIRED 

MEd 31-05.59.  RESIGNED- 
MEd 	. 06-05-89  TERMINATED 
L.T. 14-06-89 	13-00-91 EXPIRED 
M.ED., . 	14-06-89 	13706-92 _PROMdTEI) 
LI. 

_ _ '. 24-07.89. 	2347-92:- 
BEd 

_ _ 
01-06.89 	0106-92:- 

__PROMOTED 

EXPIRED 
MED.,L.LB 

_ 
05.0549 	_0447-91' 

_ 
BEd 

_ 
15-06-89 	14-06.92:- I. RETIRED 

RED. 01-07-89  1. 	-) 

B.T. PH.D. 15-06-89 	14-06-92 PROMOTED 
8.60. 05-09.89 	_040992 _PROMOTED 
BED. 

_ 
29.08-89 	28-06-01 '  PROMOTED 

BED. 05-05-89 	0.4,06-91 RETIRED 
BEd 15-05-06 	14-06-92 PROMOTED 
liEd 	- 	- 15-06.09 	14:06.92 RETIRED 
BEd 01-07-89 	30-06-91 EXPIRED  

MA(PSYMAECO ,03-07-89 	. 	02.07.92 
MED. 101.0749 	130.08.92 
BEd j12.09 	. 	j11.2.92 RESIGNED 

01-06-89  

RED. J04.87.89_Jo3.ol.9I 

MED. 	_j 1 4069 f1338.91 -- 
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ViAN 

M.PALIL$ATYAIWMAF 

17-0251 

2349-0 

UR 

UR 

M.AEflg) 

M.SC.(ZOO) 

MEd:PGDIE 

M.O. 

0I0789 

1406-9 

3OOB-92 

13.06-92 

TERMMA1ED 

' 

ti 

34 

o.N.UPAOHAY 	• . 

V.S.R. UURThY flD1AV*If 

of6i45 
04144 

L!L 
UP 

M.A(G.0) 	 . 

MA(TELOU) 

BEd 

MED. 

9 1 :07-89  
224-9 

- 

21-0-02 

TERMINATED 

f; . 

U BAL,AJcRISHNA RAO R 014144 UR MA(POLSC) M.ED. 31-07-89 30-0142  

88 VV.S.CHALAPAThAO 23-06-40 OR M.sI(Eoo) MEd 	- 050'-IU) - 10 RET1REI) 

$7 SIDHINATh TRIPATHI 28-03-39 OR MftG.o) BEd 	. 21-06-89 20-06-92 RET1RD 

88 SADGOPAN KUUBAKONi(M, 24-16-61 UR MAPOLSC) B.ED. LLI3 2848-89 77.08-91 . 	. 

89 M.C.SEBASTIAN 05-10-47 UR, M.A(Er'g) MEd 0(1-10-89 05-10-91 	- RESIGNED 	-. 

90 1NKATARAMA) - 1,&42 OR M.Eco) BEd 0&06-90 05-06-92 RESIGNED 

NIN 	MANTH! 007-44 OR M.SC.(GEOLOGY BED. 07-06-90 06-08-92  

92 GEORGE JOSEPH 08-1046 UR MA(ENG) B ED 11-0190 1047-82  

93 R IRINIVASAN. 	. 014442 OR MA(OEO) NED. 04706-90 03-08-92 

$4 AD BHAROWP-J 	.' 13-1144 UR M.Sc(CIIEM) BED. 	- 12-01-90 1147-82  

95 N.X. AMBUST 	- 011048 OR N SC (CHEM) B ED 19-06-90 18.08-02 - 

95 A$HOI( KUMAR 8HUKLA' 01344 hR U.SC(BOT) M.E.D. 01-06-90 3046.2: 	" 

• 
97 - 

98/ 

KAUSHAZ. 	• 

VA,'PA RED()Y 

15.10-83 

30-03-44 

(JR 

(JR 

MA(PSY) 

MA(HIST), 

MED., M.PHIL(ED) 

MAPOLSC) 8,ED 

28-07-90. 

25-05-90 - 

2847-02 

24-0542 

- 

.- 

19 I(VMUDEVA11-. 	/ 06-06-46 UR MAENG LIT) B ED 30-0890 29-06-92  
I 

100 TULA 8040H DA31I.A 01-03-47 (JR MA4GEO) BED. 02-11-90 01.08-03 
- 

jol DR. CHANDRAMOHAN 04-0143 UR MA(PHIL) LT(SC) N SC(ORG CHEM) 19-06 90 16-0602 -J 
102 

103/ 

PC OOSWAMI 

DRPffiSrNGW 	- 

01-0440 

06-02-51 

UR 

OR 

MSC(BOT) 

MScChn,), OPA 

M.ED, 28-08-90 

BEd. Ph.0  

27-06-92 -- 

04. 6N 	OSWAjii 9-03-39 ST M.A(San) MEd, Ph.D 20-07-90 19-07-92 RE11RED 

106 AN1(K4MARS*!' -- 160841 (JR M.SC.(ZOO) BED.  

106 OARCHW.N SINGH 	, 1748-11 (JR MA(ECO) 	 . M.ED. 01-05-90 . 

107 t)fAZ.ARIK\ 01-01-53. (JR M.Sc(Mat) BEd 0-1-01-08{Dopj dl-0S-89 	... RESIGNED 

b.C.SHARMATh) 254)441 	. (JR M.A(HIn), M.A(San) BEd.  15-01-88(Dep.) 01-05-90 TERMINATED 

109 V. VNKATA REODY 01.064 3 OR MA4TELGU) U ED 19-018fl10E 01.0190  

110 TKBPSINHA 21-0141 	-- (JR U.A(Eng) 	. 	. Dip in Edn 11.07-88(Dep 11-07-90 	- RE11RED 

Ill DR. SHA*IBU PlAiN JHA 01.09-44 .. (JR UA(8ANS/HINDI) B.ED. PH.D 11-0T.88(C)EP) 11-07.90  

112 V.S. JOSEPH 16-03-46 (JR MA(ENG) 	 . M.ED. POlE 16-07-88(DEP) 16-07-90  

113 P. CHAJIDRASHEKHAR 1240-62 . - (JR M.SC(BOT). MED. 	 - 0148-88(DEP) . (1.05-89  

114 8. 000RVASAN 0407-60 (JR M.SC(UATh) BED. 08-08-88(DEP) 07-08-90 TERMINATED 

115 UDHO8SINGH 01.02-46 	. OR MA(HIS) BED. 24-08-88(DEP) 23-08-90  

116 U.VELU 14-0549 (JR M.A(Mat) BEd 	- 12-10-88(Dep 11.10.90 RETIRED 

117 B S WALDE 190945 IC M Sc(Zoo) B Ed 30-11 90 RESIGNED 

118 GANGA PRASAD VW-AL 01-0748 SC. MA(HINDI), 	. L.T. - 14-12-90 13-12-92  

119 BANWARI LAI. 074748 - SC MA(HJS) 	 . B.ED. 1742-90 1,642-92  

i20 KANCMHIOSINGH 15-12-47 SC MAIPOLS) MA(HIS)B.ED. 26-02-91 	- 24-02-93  

1 ON PRAKASH SAGAN 040741 - SC M.SC(MATHS) 	- BED. 	 - 03-12-90 02.12-9t 	--. 

TJ(K. THATHACHARYA 2348-43 (SR UAIHINDI).(SANS BED. 	- 29-104WOEP) 
j)Z 

r 

123 K.P.NATARAJAP1LLAI 16-06471 (hR MA(ENG.UT) BED. 20.12-08DEP) 19-12-90 	- 

124 M.H.GUFRAN 01-01-38 . (JR M.SAg), MEd 010 In ScEdn 02-09-08(Dep) di .07-91 	- RESIGNED 

125 NANDLALMEHTA 16-12-50 OR M.COM 	-. B.ED. 	 . I1-08-88DEP) 0147-91- 	- 

126 KK MUKHERJEE 17-01-52 - (JR M.Sc(Phy) 	--- BEd 08-10-88(Oop.) 01-07-91 	. 	- RESIGNED 

127 DR. JN SINGH 05-01-81 OR MAIGEO), PH.D 	.: M.ED., LL.B. 25.07-88(DEP) 01-07-91  

128 MM. JOSEPH 03-02-48 (JR M.SC. B.ED. 	. 23-02-89(OEP) dl.07.91-  

129 MANOHAR DARYANAN 2244245 	- IUR MA(GEO) MED. 29-12-38(DEP) dl.07-91  

130 AP.VERMA 30-07-38 liP M.A(GeO) MEd. M-PhII 06-09138(OEP) 01-07-91 -  
- 

131 HEM KANTI SINHA 014543 UR MAHINDI), B.T. 19-02-88(DEP) 01-07-91 _____________ 
- 

132 R.A. (MLVI 
. 

09-02-38 	- 

-- 
OR M.A(HIe), M.Com  MEd. LLII 23-07-88(OEP) 01-07-91- 	. RETIRED 

133 AHKMAN 	 - 24.07-4-4 UR M.Sc 	. flEd 	- 11.0fl8FiDEP) O1.O7-91. RESIGNED 

F 

) 
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ANNEXURE 

E-iva1: 	 Ph.No.03465- 75541 
J.AWAHAR NAV.ODAYA YIDYKtAYA. 

N!ZAMSAGAjR : DIST. NIZAMABAD - 50:3 302 
((Under N b ns try otHumai K.ësource Develoornent, Dcptot Ecin.; GivLofIndIJ) 

F. 	 01/05/( 	 Date: 0705.2003 

• rr 

i he I)coutv Director 
vody Vidya1ayi Samiti 

Reiiona1 Othcc 
r •J 	L.J 

.ub- Subii1isi.jn1 of rtpteseiitiaiioti in rio Sn VVenka Reddy, 
Priiip JNV, Ni7.unah'Ad for hx2tinn o stflioritV in 
Gidre oiPrincipaJ - Regrdiiig. 

ith the siiject cited ithove, please.frnd herewith edosed i representation 
rTt ESt- VN-?nkaLa Reddy, Prrncip1 of thts Vidyalaya for tLxation of seniority in the 
'2auie of Prizicipal for onward submission to NVS, Head Quarters. 

Th9nkineyou,• : • 



• 	.'' 1121) :s.c,C, Firi. 
	 D.i: 07.05. 	L3 

• 	si\ji1J.1 . 5dfli ti 

(Thru&, Dv.Director, NVS, J -ideriJyad1 

V.Venkata Reidy, Pr ncipai, INV, NimiF,d LAP) - 1 . nhrnh,ueu1on (>1T(m4rjv. 
Seniority list of Pri qa!s in 17 . 1"Tb.I-180NVS(HpJ ;2 22. 01046. Dt.21.04.2'Y)3, 
received 25.o4.2003 - Furii 	of iion rgmiuig DEEMED 
A13S01UTI0N OF 16 JUNIORS" —rrsuen -re girding. 

-toOo:- 

I joined in Nvod.aya 'i"':41b"I Smiti a s Principal (Depurmon 132s) on 19.07.1988. Belort rnr joiint)g in Nvodaya Vidyahiyg Samjti, I was holding the post ol Spethl Officer in APIEI Socsciv (egd.j, Hdecabad which is an autonomous body in the AP Government, under the Chainnanship of Hon'ble EducariongiMinis.ter. of Gos-t.AP. My Parent org1nisarion APREI Society promoted me is Prncipal APREI Socictv ,  v.f. 21.1O.198& 

On 20.I0.19)2 a niontv i5t of Pnrtcipala was cornrnuncstd and I r.iscd objection rcgd 
::?tson of my seniority and showing me below number oimc puiuors vide my leUcrdL27.10.1992. From 1992.  11  this date, I niide scrics of rcpres4:nta6ons raising obec-tions showing number olmy j'.miocs over nd above inc in the  said Senionrc' list of Principals. As on this date. I have not ret:eivd am' cr piv  Uou,h tarn ciitiLled to iectve aiauistiny teptesentation L Igtixitioii of my .seutoLtt-v. 

Seniority list of Priucipais was issued again on 15.10.1993 iid 2Y11(i.2(02 and my positioti was hon at 51 Nc.lO9 rd wir 	mniv nfn.iy linu- rs wrre sh0wn t4r Sl.Nn.i -4 IS l(i, 23. 26, 29,31, 
35, 36, 3, 41, 46, 47, 48, 51 resptciicely diouli they 	all ubsotlied kt 01.07.1990. All die above 
persons 't're 9bzorbed 900T the- dpi of s-ny thsorption. 

I reptcente4 the issue of my nsont3' ift Pnncip4s carIt 	ili your kindsdf i rsontlly rii 22- ! IL 
2.2_2_u the j'ni'cjijak cant esict heki Ht jNV 'iia.ki iumim Is-ow 21.10.2002 to 22.10.2002 v'hereus 
your kindseif reict."m ir is 	kws 25 reoc,rded in the cckrence rnmutes. 	Sri V.Venkta Reddy. 
Principal s  JNV. Nizainabad (: The Piiz:ipal inibnned that inspite of writing six to seven reminders 
for the seniorify of Principils herc is ur' response iom the He-id Quarters. He has requested the  
Commissioner to iook into the piobkin of Seniorit-'. 

"It could he 4 deliberate mistake. He hLs 
.t:cr i-mcd thc P 	pth that this wpcof mist21s will not takc placc and any. offlcr 
'un'i to he responsibic br doituz such type  of  mistakes will attract the penally not less thasa 

te'rnrati,n. 	',. 	 1uiv unfaji &it.usn,.,,t iii tlit 'Ig.uusa1ii,si." (Co/u s(t/ie 1"li/1i/r.c if E/e. Priiicpat'  

In my recent reprsentatiunDt.O6I!.2O2 forw&ded 	th E'-p!!t' Drior, NVS. RC'. !1y&r'd 
F No.5.5/NVSFik);2)2_(1 +42JD, Lj2. 1.11 _)X :2.L, copy O Inc terinc enciosed giveu the iuunes 
of the '.::: 	iri dr 	f !J: 	t:' 	i 	Sit 	d t:r  r,- ;1 ied tiie auwora-y to res dc-r 1usticc in die matter duly pLicin ii iy S&i uc,rlty over and above the said 

As on this dsite, rn',' rprsentatjcns for hlatt,On of rriv 5e,1*orrS' over 1111d mibc,v the persons 
Ui 111%' Eepieutatioi)s e-adiet wce nOt attended. I 'have not nxetved any reply about the stage of 

Contd.11..2 
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Dutaiig dK pendtiicy Of my 1cpt(SiitMti011 &r Ititoii of WV fliOfltV tTL .tiid above the jiuiur, 
'iv, s'nhf)nty list ums givin 't.Iet Ioc €icther p ctions to thc post 4 t Aststiit Dtnrors mnd 
die uiIiots LefctLcd by inc WCLC pLuilIottd and mow wotkitig is Assnuiit Dtrtctots .mid Wileleas I uii 
worKLnL; ai PrtncipiI n new. 

'.Vhrle it beir. 	the pet Tentative Ser.iority, !tt cf Pr cpm! s c"mtnumcited to me ' -ide 
F.No.1 18O/NVS(i-iTq/2)O2; k-3&, Dt.21.04.2UO3 T-ic1.Lt.No. i-2. L)2 NvS (Vers.). Dt.U&U41Wi3.), 
seeking rn'; objections ifn), 	inst tLr pL'vement n the mid rr' rmr 	Senntv li5t. First time. I rine 
to &novl diat iutuors who wte diolvit me in the sewolity List were lieu red iii the present Tentative 
Seuxocity List as "DEEMED TO BE ABSORBED" w.c.f. 0L05.1989 in the nmnrks column, as 
aimst the oriiuiut date olabsocpbon oiOI-O5-1991 and even -,ubbccjueitt dales. It is Lather suronstitiz 
to z'.OtC th.it no1icrc in tbc r;:cr' u -pn.d&nrt or thc !:.d down h ny Comptcnt Court in the 
country, such a deemed iibsonrion is not peunisibk under law. Liven the terms mmd conditions ot 

.mmniti dci n't pccvkkd 5U!i cerned abiorpton a. 	imnt 	.m -nml d.itc ot abn'rptioii. \Xliik stating 
the rrmv !un:urs were 	en deemed absoiption antcrmror it' the i;cbjiL cLite @1 Lhmr absoipuomi. the 
pLcxccdimlgs in cvhidt tIy v.-cte ,tven such deemed mibsopnoim, and the detuls of the 	 nse persons wc ii' -'t 

srirrd In what clrmumnstmlnces. such a decision was taken bv the conlpetrut aut1iour detnmnenial to mmiv 
giviir am iv ppi tuiatv Lu inc Ii' ilekm id nil tjlt ,.y  if it 114)11 i b i'' i'i kiivwmi Io ii 

I lilc, 	I v..:ic given mm opxwtiinity 	giirut snch (l(ii%rc I ;.IIISflflfll()1I III Livoiti ut mliv ttt.ii my,,. 

p.(.out:dft%p, by dmiticd ubsotp(juit lull L* givtti III (JVL)i II IC. I'I (IIV '1lII(.I . .. t iI( ' })( IiaI of III IK I \' ,Is 
i.r c',l'.r ,iur notir. nr ifmp,nptuty tmetnn. gviog 	 :ihc u1'itiCiii 	I'.ii,i't I(, II I11V IIIIIOIS JI.'I 

tiirtt:i$V, In Ur4I (hem 	ZiK'1S ii inc iii the cadre of I'nIK:IaIs. 

I sulcerely LC1uCst You sit to kindly conununicate inc time tteeduu uudr vhich time ICc of my 
hi 	 2) Shri VD.Thripnhi 3) Shri S.'.Rith 4) Irn ')N.lIu 5 Shri K.1.Prismd ) 

.0 	Icy Limna it -I.ai rç 	Shim lJ'imIHiIL 	3) Sliri 	.i'i.l3lsatt 	)) Slim, 1._limuiIjmvslii,i 	RI) 	Lm3 I 
S.T.Seth3drt 	II) Stirs ndnm;tt Shmiim (Z) Sun 8...'511thur1I t3Shn 	iude' Rindi, 	(4) 
3uit.Qwdraptaiie Puitj, 151 Situ B.C.R.Moluauani R) Dr.Bharaui tniitar were mnie a diemrci 

'srbed to ubmmr my efctxve reply to the Tentstivc" Sermn.'nr' Lsr. 

it 	to oiiui1 inie, at-tv Ima. uiiJ df 	 2. o 20 
tc'c nficu1g mime over mmd above time 16 persons um the sewouty list of t'tumczpals amid u.plLe ot uiukumi 
rcpcncd C 3tvscnririon; no iiirhoiity ;uz on this ciitz' anvered irid riot crimrnunicited nv ordrr 
Artendme to ins' grievance. With out answering nis guevaitce uid without coininumneaung inc the 
pmcdngs u cr -hich t of cn -  juniors wcrc given &rm.d h rpttor. th q .ricn of g th.:m 
over md Pbtivc inc iii the treSent: seniOritY list and earhr seniority sI. ot Frimmcmoais does miot mulse. 

i&iig gIsV.lflcC gLmiIt the scotority is a 5tmitUto' du 	;m,id tht s.irrve IS to be dis:tiargecl ;m; 
crin1toiv oblam',mtion. 

1 oric( •7IIi s,rmc'rdv n(;uesl you sir to kindly lurimislu itic ttcc pwcccdmsis iii ider s.hu;h l( (t mciv 
)Umuoi.. LCICIICUaOOVC giveimdcermxd di.e ofmbsoptiomm as autimst d,emr a.tud (hii( ('f au'MT;)tIOri 
communteate the decis,on a1 411 cr lIi, 	qtr-rI r )lesIntIFIrv,s Ii Hl1 (Iv file itt,l,I hi .i, 1992 ta 'iJ 	,, 

inc i)tmoW die 	XWI iC 1w.15 um die cadre of l'tuttqilis ;lh I wiIx.'tt .iii.'kt'VIiIg iriV.1le':%IKt' 
or rpci-rir ittoii5 pi-riritrig IieSjri 	o..i, 	t hirtimbly ccqI.u -st Vol.: ;m; 'wI l. 1itepaJ mrsy h,rrlii"r vcitii 

Cmnahsauoim of the Tentative Scmitonty List as UllisI Otte. 

Cowd.P..3.. 

• ;7 	-1 



4;. 	
.. 

j\Lr ztcri;ii 	dit 	ititt111foollmK, 011, AN re(Iuc$Lt(i I)y Hit fth(We, 	I Will submit niy 
rpIy!oPrirn nrit tii ptsnt TPuhitiue Seturtry tict of principols with in nponiod of two 	tkc [tutu the ujiate of tCe,)t I)t ILi1L I&*LIQII-Ub tV(4U.?bted by iti 

Be pkiwd 10 	 . 

Euc!: t 1 : 

'Voucs thitlitiii!y. 

l --.-----.- 
t V.\'nkata eddy) 

niuY'hvoday* Vi4yiip 
NIuiui 

Hgmib.d-t,u. 
(. P.i 



0 	 'e' ANNEXURE.. L 
NAVODAVA VIDYALAYA SAMITI 

(An Autonomous Organisatlon. of Ministry of URD) 
Admn,Block, IGI Stadium, IP Estate, New Delhi-110002 

F.No.I-22/02-NVS(Pers.) 	 7 ,112 

,Shri V.Verikata Reddy, 
PrincipaL 
JNVNizarnabad, 	 . 
ANPHRA PRADE$JL 

• Sub: Objection in the sen.ioritylist —reg. 	 0 .......... S 
Sir, 

This is with reference to your representation on the above subject vide letter dated 
07.05.2003. 

Your representation has becn considered by the competent authority but could not be 
acceded to. It is needless to mention that your seniority has earlier been fixed at No. ' 09 in the 
final seniority list circulated vide letter No.8-2/91-N VS(Estt.) dated 15.10.93/after taking into 
account o.tkelevant aspects. As such your representation datØ79.200tafldS disposed off as 
rejected. No further correspondence in this matter will be entertained. The final seniority list of 
Principals is being forwarded separately. 

Yours faithfully, 

0  

(V.K.SH 

0_______ 
/ 

ARMA 
0 	 DY,DIRECTOR(PERS.) 

Copy to: 

1. 	The Dy.Director, NVS, Regional Office Hyderahad - for information please. 

certified. to' le true CO 



ANNEURE 

¶ 

W 
	'VO)YA 	'L1A 

F.1O.1-13UJVSHR)J2UO2/ 	.) 	 Novcmiber 19 1 2003 

To 
TKz PriricipaJ s of 
Javahar Nvcdaya Vidyalayas of 

tij 

Sub FI 	nk)rity tit of Prin 	ds 

Ref; HQrs lOttfzt Na1 122/202INV(Pir). dith1 	11112fl1 

\JVith r 	 tli 	ubject 	ubcve , 	find ncced nrewth 
h Fr.Q1 	L$ bf F> Hr)cpQk, a.s on 01-04-2003, forwrd.d b' th 

ih pT1t of Prirpa in this seroty list Jis fir. 
-Iówevr, any typoraphical errors, if any, found in the entries may b 
.'ortnjnictd to this office, within 20 djs from the date of rcint of thA 
;r1iorty Us.t. AJI.the Principals are ted to aknowtede tMa of th 
Id srcrity  

Tti 	n;i b€ ;rdd on ItProri1y 

Yours faithfully, 

(S,CATH) 
I4SISTAN4T L UTOR(Pri) 

r I As above 	r----- - 

I "'S 	7 •.... 

(ertifled to Le true copli. 	. 	- 

/0— 



ANNEXUFE 7"J 
FIN :14ENIOII IY LIST OF PRINCIPALS AS ON 01.04.2003 

.5 
SMp; l:AMEOF ThE FRINCIPAI. 008 CAT. EDNL. OUAUFICATIONS 

. 	. 	. 	. 
GATE OF 
JOIA4INGON 
REGULAR BASIS REMAR.KS 

I 

4I. 

5 

1 

B 

S - 

14 

11 

13 

14 

19 

11. 

3 tKIRISHAN 

12 	t CEORGE.OSI.P13 

At..  

CHAIII) SAI1MA 

t.t.i 

UME4Ct."14C' AROnA 

CrI8 	I4Cit1 	 •. 

RAI4AKRISHMA R000Y. 0. 	. 

)(.B. CQPIUAIH 

V SP MUITI4Y CAVA14I

6AL.Ml!IARA0R. 	. 

IUIN1I )44IIJMAI4fAfiI)bY 

Bus r 
Rt( EMJ5II ilL . 

B. 1AY1,II'A 1100V 

1<. VASUI)EiAN. 

17.05.40 Uk MSC(DCiT) 	 BED. 01.05-69  

29-0140 

I5.0351 

304  

UR 

U 

Ak' 

MA(SA1; 	 MCD. 

- 	MED.. LLB - 05-01-89 

22-05-46'., 

0941-52 

01.07.41' 

93-11-48 

01.07-54 ' 

Uk 

UR 

tiM 

UR 

OR 

M.C.(C' - ) 	 - 	. 	8.00. 

M.SC(CHh..I.Ed.Ph.0. 	MA(P1,Y)MA(ECO). 

M,SC.(ANT.HRO) 	. 	,. 	B.ED. 

M.SC(MAThS) 	 MED. 	. 

MATELUGU) 	 M ED 

0I-(i7-09  

03.07.89  

j4-0-89 

22.06-89  

4649  
:......... 

URr MA(POLSC) 	 MED. 	 ' 31.01-69  

01.07-44.UR M.SC.(000LOGY) 	 13.00. 07-06-90  

05.10-45S, Uk MA(EtIG) 	 13.00. 11.07-00 	/ 

01-10-40 Uk M.SC.(CIIEM) 	 (3.00. - 10-06-SO  

15-1043 Uk MAff'SV) - 	 MOO. M.PHIL(ED) 2617-00 	117  

30-03.44 Uk MAIHISTI. 	 MAIPCL.'(U,1L0 254)6-00  

00.05.46 12k MA(ENO.LITJ 	 (3.00. 	- - 30.06-00  

I•/ 1iJLA1Ih 131I DAt4LA 	' - 014341 UR MA(OO) 	 1310. 	- 02-I1-90  

10 PC COCW/-MI 	l 01.0440 Uk M.SC(00T) 	 1.4.00. 

19 CU. 	:; I 

4u:t 	L:uj.i,jt 	I4A1MA 

1i/I4CIIAlI't1 5111011 

05-02.51 Uk M.Sc(Chem) 	 0 lid, Ph.D 1 5.11-00  

20 

21 

15-0946 Uk M.SC.(Z0O) 	 3.00. 27.06-90  

17.08-3I UR MA(ECO) 	 MED. 01-06-SO  

22 

2$ 

24  

V. VEHI(kIA IlEOtIY 

DR. S14A14GU p4.Tb-f JHA 

C1-06-63 Uk MA(TELUGU) . 	.. 	 MED. 01-07-90 - 

01 -09-4-4 UP. MA(SANS/Hl140I) 	 13.00 PH.D 1-007.90 - 

16-03.46 UR MAIENO) 	 MED. P010. 14-01-80  

25 pI:AUUH,2SIICI 	- 12.08-52 UR M,SC(BOT) 	 ,l.ED. 0146-80  

26 -- Ur'1a20£llA.Th 	 .,. 01-02.46 UR MAIHISI 	 DOD. 23-08-80  

27 t4UAPR/.ADVIKAL' 	..... 01.07.46 Sc 	. MA(HIHOI). 	 -.1. 14-12-00  

IJ 

29 

30 

31 

D.'.lVi/IItLAL 	 . 

IAHCHHI0 SIN(1H 

CM PRAKIiSN SAGAR 

KP HAIAHAA PILAI 

07.07-48 

15.1247 . 

04-074I 

16-0947 - 

SC 

SC 

SC 

UR 

MA(IIIS) 	 BED. 

MA(POL.S) 	 MA(HIS) BED. 

M.SCMATHS) 	 IIED. 

MA4EHG.LIT) 	 lIED. 

17-12-90 	- 

29-02-91  

95-12-90  

19-12-90  

33 

34 

- 	3 

36 

37 

- 	34 

39 

40 

dl 

- 42 

43 

32 	JN1H) L)iL I,tI:141A 

Cjii. J' 	S:lJiTh 

it 	. .i:.u'i 	 . 

MAI1CIIAIt IJAR(AI'1A141 

Ot.A LINUII 

15-12-60 Uk M.COM 	 - 	USED. 01.07-91  

05.01-61 0CC MAG0C). PH.D 	i,1.I.O., 1.L.0. 01-07-9I  

0342-46 Uk M.SC.  

24-1 2-46 till MA.0E0) 	- 	 IA ItO, 0107-01  

11.0349 Uk IMA (000) 	 lIED. 01-01411  

.l(. TIVIAI1I 

VL.I3M.ASUI3RAMAUIAU 	• 

03-12-62 UR MAI000) 	 11.00. 01-07.91  

07-12-49 Uk M.SC.(MATI-IS) 	 4.1,0. 0I-07-1  

S'IV"l<4N1 OV1IVLZOI 

5- /i-iA 	.M 	 - 

rYAA. Il)3, I ( 1 	.C-f44 

THI. .......... 	U'. 

l'I-'.,:ç 	- 	i$LI,::i,' 	.. 

01-02-48 Uk M.SC.(CHEM) 	 11.00. 0107-91  

0.C3.El Uk 1/. /.(PUU A31/.tit 	ItT :t. 	 - 

1.1 S(Cl1CM) 	 .1 L- 	'A 

1&03412 - 

12.01.51 Uk 01.00-92 	- 

07-08-48 Uk IA S:(M/fl4 	 .11.8. PlO  

01-10-40 Uk M 2:(PlIY) 	 1.1 ro 	- 13-04-02 	-. 

4.4 ti.-i.i. 1IAAI 6lIAIll<All 02-09.50 Uk M.A(MIST) 	 I; Ed 29-04-92  

45 kAMAKRISIM-JAH. V 01-09.50 Uk M.$c(BOT), M,PIiI 	M Ed. Ph D 30-04-92  

46 Ot RAVI 	tJMAURCY 20-02-51 JR M.4(ZCO) 	 . 

'- I 

It-, 

5. 	uJ . 

.1........ 



•-'• 	
:• ,) 

0 •'•' 
..: .. 

.. 	. 	.. 
. 

. 

-- 
it 

S 

. 
V 

• 	:'' 
• 	47 	MURv, S(VANANDA H 	 UR 	H 	 BEd 

48 	CHAUoH,Ay. BR 	 03.0745 	Sc 	MA(ECO.I4IN0 	MEd. 
40 	PAINKRAj, SS.......... 	

HAl-I 	 BEd 
SO 	0UROIALSING.I 	 03.04-51 	SC1 	MA(HIS ENO) 	MEd 
51 	OEOGADE. N C 	 - 	0212-50 	s&: 	MS6(Z0O) B Ed 
52 	RSRAM 	: 	 ol.o1.s8 	SCM,A(GEOo)- 	P4.Ed 4  
53 	JHAF1IA,RM4i 	 I 	1.02.48 	SC 	 ............. 

54 	?4A1-IENDRAPRASAO 	' 	01.01.49, 	(JR 	M MEd A(GE 	) 

11-12-92  

134442 

08-05-92 	I 

30.04-92 	I 	- 

03.O6.92- 	(' 

06.04-02  

122-08-92 

0I.92 	.... 	S 

010397 

4 0I.Q3 112 

01.00-02 

22-02-93 

23-0-4.93 

10-03-93 

15.03.93  

38-12-02 

25-01-93__- 

25.01.93 

10.06.93 

11-08-93 

08-0G93 

II 01 

1005 113  

10 06-03 

08-06-03

01C43 53  

11-01.03 

47.08.93 

30-07-93 
  

18-02-94  

C2-08-93 	......... 

S  07 - 12 - 93 

- 

	

TECHNICAl.--. 	,o 
RS0NNOT 
ACC0 1  

(14 

-- 	 -- 

S  

BEd 	 20-03-93i 
 

20-03-03 

E ,I.  

H Ed 	 30-05-114  

55 	1tO.R.4Jiq 	uR: M(h4A45) 	 ' BSd 
5r1 	PATIAK)I'A NARAJN 	03.045 	U14 

)IJAI. 
Ms(CO) 	 hi ftP'O_______ 
IA A!:lcj) 1,1 A {Eo 	MEd 

00 	NAYAK,j4 	'. 	 . 	Ot--48, 	(JR MA(I3OC,O) 	 MEd 
59 	KAUSI-IIK,NK 	' 	 13O741'uRMA 
60 	CHALAGC. RI.I-IAN4MANTHAPPA. 	040247 	URS 
61 MA. I4AIAi(ACIAY1 	01.00.45' 	UR 

MEd 

MSC(MATH) 	 MEd  
hi Sc(P4(y) 	 B 

62 	I1EDOY,GRS ' 	 ' 	01.05.50, 	(JRIM.SCPRY ' 
63 	SIll VASTAVA AK 	 08-01.53 	(JR MSC(MATI.() 	 1. 1- 
64 	REDOY 14 S 07-03.50 - (JR M.Sc(301) 	 ).4 Ed. PnQ 
65 	OR, JOHNSOII, Y RCNARO 05-03-48 (JR MA(NIST) 	 MEj PhD 
66 	Dr. (3M VEERA[4I-IADRAIAH - 01-07.47 SC M.A(PoI Sc) 	 M Ed. PhD 
67 	GEDI. SATPALSINGH 10.10152 (JR MSc(Pky) BEd 

- 68 	PRITSINGH 
- 	 S  ¶5-03.54 (JR - M.Sc(GEO) 	 M.Ed.MPhif 

69 - 	S BHIMESWARA RAO 	' - 20.10.51 	- (JR l&A(ECQ) 	 hi Ed 
' L SIOCHU.GS  15-10.54 

- 	 MEd.MPhII 
71 	SHARMA PRAUEEPI<UMAR (JR MA(STAI5CO 	PCI SC). BEd 
72 	MANuAl 	IN0H 70-02-55 
- 

SC hi A(P(I) 	 hi (74 
73 	OP. (3HIAVA?SJAI1AIA1IAK 15.13.54 UR U SCDOT) "- c 
74 	CHANDRASEKJ,IA, S 73-10.55 (JR UCm 
75 	GOSWAM, PRE1,4 PURI 

hi o 
14.08-47 UR M.Sc(PHIJ) 	 M Ed. PhD 

16 	CHAUHArI, JAI SII4CH 15-07-53 UR MAISANS) 	 M 1: if 
Ti 	RRAMARAO 	 - 12-0.4.50 SC MA(ECO) 	 MUd 	- 
79 	SAHA, SANTOSH KUMAR 0343.41 SC MAIl-lIST) 	 B Ed 	' 
19 	C(IITTEYACEDDAM(J  01.07-52 SC MA(SCCIO) - 	 BEd 
(10 	UAI-IAI(SI DADS 20-04-55 Sd M.A(EDH) 	 B Ed 
01 	RAM CHARAN 	 - 01.11-57 SC 1 , M.A(EN0) 	 U Ed 	' 	' 
02 	S!SODIA(JULAOSINGN 01.04-54 SC' M(PolSc) 	 BEd 	- 
83 	CI-IAND11ASINGH;OLANKJ 	' 

84 	IJ15111. IJAI1ADUR '.11)3(1 

08-09-47 

22-05-48 

SC 

(JR 

MA(ECO) 	 ---- 	1o0l.04 
MA(Eco), M.A (Sc.c,) 	ECS 	 01-31-93 

85 	SACHAN, PREM NAHAYAN 	• 02-0949 (JR N Sc(P(-IY) 	 9 Ed 	 70-00.93 
80 	DR. K. RAI1IDAS 	 . 

RB SINCH 	• 	 '' 

88 	MK lAflQ 

00-01.4.ä 

01.07.54: 

(JR 

(JR 

MA(PoI.S)M A.(Soc,o) 	M Ed. Pn D 	20-03-93 
M.Sc(P(qfl 	 B Ed 	- 	 20-09.93  

l0 
Il 

(JR 
I  

scaoo) 	-. 	- 	BEd- 	.. 	23-93: 
89 	5114314, P11CM PAL 	i 	' 01.01.50 UR' MA(S''HIIENG 
90 	GOWDA, SIODARAhIE 	- 	- 

. 

29-04-52 	- (JR 	MA hi Ed 	- 
91 	(lAO. hi KO1ES.VAI1A 	- 15-07.44 UN 	MA 71CS) 	 'A Ed 
92 	(11AU 'IlVEDI 	A!'I'), '<lAMAR 54)1.53 

(JR 

(JR 	MAI, 

H Sct, 	'1 	 U H 	Ph 

	

i 	hi 	Il 	18-05  
93 	l'-Al:,Al) 	'rAhiI 	A,. 	- 	 'CJJ4-52 - __•__ 
0-4 	ELI-ILl I. 1:/.LV,IIJU(1401g;44 	72.04-53 (JR IA Sc(CHCM) 	 4 	 213-0504 
95 	MISHRA MURLI DRAR 	01.02.55 (JR hi A(HINDI) 	 B Ed 	 10.06,114 
96 	PALANIAPPAN S 	 28-02-58 (JR MSc(MATH) hi Ed 
97 	SURINQER PAL KS.AUR 	12-11-57 UP hA(SQdl,ENG) 
DO 	ClIA1IDRA Pl1/,I3(IA (D') Sun 	2503-45 UN MAll-lIST) - 	() 	LI 	2405-94 

-. 
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Grams: NAVSAM, NIZAMSAGAR 
ema11: jnzob2jff.,,, 

ANNEXUFE IJ. 

Ph 08465-27554110) 
-275457 (Rj 

JAWAHAR NAVODAyA VIDYALAYA:: NIZAMSAGAR 
DIST.NIZAM_ 503 302 [ASP] 

AR AUTONOMO iS ORGANISATION UNDER BUNISTRY. OF HUMAJi RESOURCE DEVELOPMENT, 
DEPTT OF SEC0rmARAY & H1GIER EDUCATjON GOVT OF INDIAJ 

- 	 .. . 
The Cornrnjsjóner, - 
Navodaya Vidyalaya Samiti, 	Through the Deputy D;rcctoi 
I.P.Estate, 1.0. Stadium, 	 (Hyderahad Region) 
New Delhi - 110 002. 

Sir, 

Subz- V.Vcnkata Reddy, Principal, Jawahar Navodava Vidyalaya 
Nizamsgar, Di-st.Njzarnabad Andhra Pradcsh 
Communicating Senioriti, list of Officers in the cadre of 
Principals F.No. 1 -22 /2002-NVS(Persoiial) dated 
03. 11.2003, Furnishing of inlbrmatjon regarding deemed 
absorption of 16 juniors - Request - Regarding. 

--:0:-- 

I, V.Venkati Reddy joined in Navodaya Vilyalaya Samiti as 
Principal (Deputatiofl.basjs) on 1 9;07; 1988. Hefbre iiiy joining in NVS 
I was holding the post of Special Officer in APRET Society 
(Registered) Hyderabad which is an autonomous body in the Andhra 
Pradesh Government under the Chairmanship of 1 -lonorable Education 
Minister of Government ol' Andhra Pra.desh. I was appointed as special 
officer against to post of Principal in APREI Soièty and joined on 
30.10.1984 My,  parent organization. APRE1Socjeti prt)moted me as 
Principal in APRE1 Society w.e.f 21.10.1988, vide Lr.No.9/A 1-2/88, 
dated. 18.05.1989. 

eertifled to le true copy 



:- 

On 20.10.1992 a seniority list *as.conllnunjcated and 1 raised 
objections regarding fixation of my seniority and shovs'ing me below 
and above of my juniors vide my letter dated 27 10 1992 From 1992 
lo till this date I made series of representdtlons raising objections 
showing number of my juniors over and above me in the said seniority 
list of Principals 

Again on 15.10.1993, 21.10.2002, 21.04.2003 and 03.1.1.2003 
Seniority list of Principals was issued,, whereas ,manv of fly juniors 
listed as below are shown as seniors to me though they were absorbed 
after 01.07.1990. The persons absorbed after the date of myabsoiption 
i .c. (1) 1 .( )7. 1990 are as follows, 

S.No.TNa t o  
I. 	Principal Joining Absorption! 

O 1 
I 

R.A. 
in Samitj Conforjnatioj 

Singh 31. 10.S6 1  0 1.05.91 Deemed 	absorption 
02 V.D.Tripathi I 1.11.86 01.05.91 

from. 01.05.89. 
( 
Deemed 	absorption 

jfroinOi.05.89. 
03 S.C.Rath 	. 

J. 
17.11.86 01.05.91 J)eemed 	absorpti 

01.05.89. .rom . 

04 	j U.t'LJha 23.12.86 01.05.91. Deemed absorption 

05 . ! K.13.Prasad 07.09.87 01.05.91 Deemed absorption 
from 01.05.89. 
Deemed absorption 06 VijayKurnar 28.10.87 01.07.91 

Shastri ' from 01.05.89. 

07 ESajduO7oj7 01.07 .I 
L from 01.05.89. 

20.08.87 .08 S.N.Bhatt 01.05.9F ' Deemed absorption 
from 01.05.89.' 
Demed bsorpIion 09 	T.K.Ku1 26.08.87 101.08.91 

I .  ...........................-  



7 

$. I 

in niv recent representation PF/VVR1 1 NvN/2003_04J05/61 dated 
07.05.2003, 1 have requested the autho-i ty to render j us t ice in the 
inaticr duly placing my seniority over and above said persons. 1)uring 
the peridencv of my representation for fixation of my seniority over and 
above the juniors the earlier seniority list was given eftèct for further 
promotions for the post of Assistant i)irector's and all the above 
mentioned Sixteen(16) juniors to me were promoted to the liighr rank 
i.e. Assistamit 1.)irector, whereas I am working as Principal even now. 

First time I came to know through the seniority list circulated. 
vkle F.Nø. 1-1 80/NVS(HR)/2002/9646 dated 21.04.2003 that juniors 

were shown above me in the earlier seniority list were tealed as 
'DEEMED TO BE ABSORBED" W.E.F. 01.05.1989 AS AGAiNST 
THEIR ORIGNAI IDATE OF ABSORPTJONS OF 01.05.91 and even 
subsequent dates as listed above. It is rather surprising to note that no 
where in the service juris-prudence or the law laid down by an' 
competent court in the country, such a, deemed absorption is not 
permissible under law. Even the terms and Conditions of the samiti 
also not provided such deemed absorption as against the actual 
(late 01 absorption. While stating 'that my juniors were given deemed 
absorption anterior to the actual date of their absorptioii the proceeding 

/ 



/ 

- 

in which they were given such deemed absorption and the details of 
those persons were not stated. In what circumstances such a decision 
was taken by the ' competent authority detrimental to my intez es t * 

without g1v1ngany oJportun1ty to me to.defend such illegal action is 
also not known to, me Unless I was given a opportunity against such 
deemed absoiption in favour of my juniors, no p oceedrngs by deemed 
absorption can be given in favour of Sixteen(16) of my juniors. At no 
point of time I was not gr'en any noticor opportunity befbie gn mg 
deiiied absorption agaInsLSixtcen(16' of m jumors and theteby to 
Ii eit them as seniors to me in the cadre of Pxincipals 

I sincerely 'requested you sir 'ide my representation dated 
07.05.2003 to kindly communicate the proceedings under NvIlich the 
Sixteen (16) of the' above stated list of my juniors were given seniority 
over and above me. Inspite of my sincere request the Deputy Director 
(Personal). N.VS. Head Quarters had given me a letter F.No, 1-22/02- 
NVS(Pcrs.), dated 03.11.2003,(The first reply received from 
Navol aya Vidyalaya Samiti against my series of representations) 
wherein it was stated that my reprcseiitatk,ii dated 07.05.2003 
stands disposed off as rejected. At no 1)Oiflt I was given any 
clarification to my * doubts raised through my series of 
representation about my seniority. It was bluntly stated that my 
representation dated 07.05.2003 stands disposed off as rejected and 
also communicated that no further correspondence in this matter,  will be cntertajne(I, it is to bring to your kinu notice that car1ier I 
made number of representatijns right from 1992 to 2003 for placing 
inc over and above the above Sixteen( 16) 'persons in the seniority list 
of Principals and inspite of making repea ted representations no 
authority as on this date answered to my representations and not 
cornj.'nunica ted any order attending. my grievance on the other hand 
stated as disposed of my representation dated 07.05.2003 as rejected. 

Without replying my grievance atid without communicating me 
the I')roceedlngs under which. Sixteen (16) of my juniors are given 
deemed absorption the question of showing 'them over and above me in 
the seniority list of the Principals diposing 01 my representation 
should not arise. Answering gricvane against the seniority is a 
statutory duty and the same s to be discharged us a statutory 
oI)liQa lion. 

I ..,  

I. 
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A.ddig to the ahovesaid gjcvanceof mine the following 
jjffls are also not known to me: HOW the below rnentioned_..... 
11 Principals joined on direct recruitment basis 

Ueore Toseph Joined on I L07. 1990 
Akliiicsh Bibari I3haradwaj Joined on 12.07. 199(1) 

C) Rakesh Kumar Kausal Joinod on 26.07. i99() 
Tulasingh Dasila Joined on 02. 1 I . 1 990 
I )r.Nagendr'nnuth Singh Joined on 15. I I . 1 99() 

I') Dr. N.S.Goswamj Joined on 20.07.1990 
are J')laccd ahead of me in the seniority list even though they joined 
after 0 1 .07. 1 990 which is the date of mY absorption. As on 0 1 .07. 1 990 
ic. ins' daLe 01 absoiplion the above said Six(06) Principals were not 
at all on the rolls of the Samiti in the cadre of Principal and hcy 
might 	not 	have 	submitted 	their ,joning 	report 	in 	Naodaa 
Vidvalava Samiti as Principal. 

Navodava Vidvalaya Sanuti in its absorption rules CilTeUlated to 
the Principals has dearly stated in its ex.phnatorv note as tollows: 
"The crux of the rule is that the senidritv of the person abSorl)ed 
permanently in the Sarniti vi1l take e fTect ftom the date of his 
)CH nanci ii a I)Sorption . 	 1 here is, I iowevcr a re NH 11011 toi the Persoll 

%N ,I)o was already holding the post in the sanie or equivalent grade in his 
parent department before coming over to the deputation post in the 
Samiti, his seniority vi11 take effect 1'roin the (late of his deputation in 
the Sarniti. Similarly where a person has, slLbsequent to his coiiung on 
(ICj)l.itLItlOJ.l to the Siiniti. got regular promotion ID the same or 
equivalent post in his parent department his seniority in the post will be 
taken from the date 01 his such regular promotion to the post in his 
parent department, or the date, of his deputation, whichever is later". 

'4 
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My self has joined in the Samiti on deputationas Principal on 
19 07 1988 

Iwas promoted to the post 9rincipa1 inrnypareiit organization w.e.f. 
21101988 

I was absorbed P mlanen 1)' iii the cadre Of Principal in NVS w.e. 1 
01 07 1990. 

Leaving all the absorption conditions cuculated by the Samiti and the clear 
e\planatory note givert by the Navodaa idyaiaya Samiti in its absorption 
rules, it is not known how the above Six( )Thiicjpa1s who hnve joined in 
Navodaya Vidyalaya Sainiti on direct basis and reported as Principals alI.er 
01.07.1990 i.e. my date of absorption have' been placed before me. in the 
Seiiioritv List, though they might not submitted their JOi1lin2 report IS prmcial as on 01.071990. 

21 Mr.Moliajilal Sharma and my self both olus were absorbed on the same 
date 01.07.1990 as per the Sehiority List circulated initially wherein both 
of us stands in the seniority list at serial no. 92 and 93 respectively. It is not 
kno\\11  why Mr.Moharilal Sharnm has been given deemed absorption from o I .05.1989  against the original absorption 01 .07. 1990 and why not the 
same deenined absorption was not done in case Of mine if at all the deemed 
absorption procedures are existing in Navodaya Yidyalaya Sarniti against the date of original absorption, 

31 it seems that a Principal on direct recruitment basis joined in a particular 
year is considered as senior with that of art absorptioiijst 01 that particular 
year what ever may be the' their date of joining ranging from l January to 
31 December of that particular year. It happened in the case of all the 
direct recruiters of the year 1991, and all the abortionists of 1991 were placed after the direct recruiters only. 

In contrary to the above procedure all the abortionists nearly 36 
members of the year 1989. were placed ahead of the direct recruiters of the' 
ear 1989 irrespective of'their joining in the Samiti. That is the placement 

of a Principal absorbed in the year 1989 keeping ahead of the direct 
recruitee of the year is not followed in the sihsequeiit years. For example 
even though my self was absorbed on 01 .07. 1 990 the direct recruiteejoiiicd 
on the following dates at sl.no. noted 'against are kept ahead. It is 
categorically stated in my above grievance. 



41 As stated in the above list 16 Principals whose absorption was done on 
01 05 1989,01 05 1991,0r07 1991,01 08 1991,01 09 1992 were latergiven 
in the remarks colunin deemed as absorbed on 01 05 1989 In this context I feel it appropri to point 1 out, tli thundersigned' who met (he 
Conurnssionerinthe month of September,2003 had personal discussion 
with the CornniissIonerwith'regard.to the. Seniàrity of the Principal's. . 	t 

The Conirmssioner was kind enough to show the minutes of the first 
Departmental Pioinotjoji Committee, wherein only ,  36 Prmnupal's were absorbed on the date of 01.05.1989 th'id'Wremark was written in the 
minutes stating that the following 18 Principal's absorption cannot be done 
due to their unsatisfactory services. In the above said 18 list of Principal 's 
who \'erc unable to get absorbed w.e.f01.05.1989 includes all the above 
stated 16 and two of the following. The other two are i)Mohanlal Sharma, 
whose original absorption was later done on 01.07.1990 and 2) Lalji Siugh, 
whose original absorption was later done on 01.05.1990. It 'was very clear 
that all the 18, w 	 w hose absorption asjiven in the remarks as 01.05.1989 as 
deemed absorbed were not initially absorbed in the first D.P.C. along with 
those 36 Principal's who were originally aborbed 01 .05. 1989. But in the 
seniority list circulated 21.04.2003 suprisingly it was given in the remarks 
column as deemed absorbed on 01 .05.1 98!). In this context I am in doubt 
that how the 18 Principal's iagainst whom a remark was passed as 
unsatisfactory service in the first D.P.C. were made as deemed 'absorbed 
with 01.05.1989 later in the sethority list circuloted on 21.04.2003. 1 am 
also in doubt up to 'which date the .LS(i''& PC was sent to their parent 
organizations from the Saiiiiti and the date of consent given, by the parent 
departments in case of above 18 i.e.. Is it the date of original absorption or 
the date of deemed absorption and also was there a berth for those 18 
Principals on 01.05.1989 in the absorption category to make them deemed 
absorbed w.e.f. 01.05.1 989 against their original absorption of the dates 
01 . 05 .1991,01.07.199101081991 and 01.09.1992. 

It is surprising to note that the seniority list dated 21.04.2003 remarks 
column only contains the deemed absorption dates in respect of above 18 
whereas the earlier seniority lists circulated ,does not have the remark as 
deemed absorbed with 01.05.1989 in respect of above 18. It is also not 
knowii. how many types of absorptions are disting in the Samiti.' Is it one is 
original absorption as per the absorption rides circulated initially and the 
second is the deemed absorption which is 'i,tot at all known to the majority 
ol the Principair, and the procedure not eirctduted to n'bodv. I tun alio 

- 

/. 

/ 



/ 
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doubt how:the .18 ,are:, made: us deemed absorbed . with the date of ,  
01 05 1989when it was 4  clearly mentioned in the first D P C nunutes of 
absorption,. that their services are not, satisfactory and they are to be 
observed further. . 0 

	

•04 	
'•'-•-.•'•H"'-• 

The deemd absrption with an anterior date without notice to the 
Pnncrna1s çmmunity and keeping them in dark and just mentioning as 
deeine&alorbed 4w te f 01 05 19894 against th 18 Principal's after a lapse 
ol 12 years and 7  odd'certaui1y nakcs todubt the deemed absorption 
procedire. . . . 

51 It is learnt that those who have put on- two years of deputation service as 
on 31.12.1989 were only considered for iiiitial absorption w.e,f. 01 .05.1989. 
The base i.e.. the cut of date 31.1.2.11989 is also not hioiii how it is taken as 
31 . 12. 1989 only. Contrary,to this also Principals joined on deputation basis 
on 04.01.1988 and.aPrincipai joined on 01.08.1988 was absorbed w.e.L 
01.05.1989 even though they did not complete two years of service on 
deputation. How .these two cases were considered for absorption v.e.i. 
01'.05.1989 if at all the.cut of date 31.12.1989 was followed strictly with a 
particular rule-position: Is it to benefit soliie ,c* ate(yory of persons or not? 

After going through of all the points of doubts I feel that absorption 
procedures are not clear and absorptions of the Principals was done to the 
convenience of some category of people . and without attending my 
representations made siiice 1992 sequentially disposing of my 
representation dated 07.05.2003 as rejected ' is totally a one sided -
decision. At least now the authorities at higher level and competent to clear 
off the above said doubts may take initiation nd do justice, hoping that rule 
should be a rule for all.and should he equal. 

Thanking you, 	- 
• 	 . 	

0 	 fours sincer ly, / 

[V. Venkata I 
• 	. 	. 	 -' . 	Principal. 

- 	 J.N.V., Nizainabad, 
Andhra Pradesh. 



2- ANNEXUE.O 

- 	C3:4AV0TI, ECU4DEPA9AD 	
Pne N0:(00)-27O95s6s/51130 

NAVODAYA VIDYALjyA SAMITI 
•[Iiyderabad Region] 

• 	(NiPSi IONOMofl; OIU;N•a;n; ION Ii N9FU MINI ;IUyo[ I IIIM/\N III OII U(I 91 VI IOI'MINI OLP Ii. C1 SECOfJI)/JY ii IIIGIitj IJ)(.)CA1 	l,GCY, i.c irJI)Ifr,.) 
H.N.1.1.10/3, O'rr Pnt1 Riid, ecnn 	rrihd. €00 09],An4h- Prnjeh 

F.NO.1-180/NVS (HR)/2005-06/ 	 August 1, 2005 

QFFICE ORDER 

Consequent upon his promotion to the post of Assistant 
Commisoncr, VkJe NVS H 	 N qrs., Office Order o. 2-13//20011-NVS 
([s[t.-Il), dated 22.07.2005, SrI V. Venk1a Reddy, 	Pifticipal, JNV, 
Nizwnabad has been posted as Assistant Commissioner to Rb, Shiflonct. 
ri V. Venkita Reddy, PtlricipaI JNV, Namabad is herebydirected to 

liandover the charge of the Principal inclUdiliq financial PoWers to Srnt. R 
1ebz L 	Vice-Principai and get himself r elieved 50 as 10 r eport at Rb, Si lillorig hV 08.082005, 

te is i hr ected to repor (to El ie Deputy Corn; rHsssorler, RU, SEilUor g. 

/ 
(A.N. UAMACI IAN DflA) 

DEPUTY COfiMISSlONER 

'lo 
Sri V. Venicata Reddy,  
Pu rici pal, 
JNV, j,jjzjjjibad 

Copy to:-. 

1. Smt. Stefla Hebzi Bai, Vice-Principal, JNV, Dist. Niza,iabad - with a 
direcUon to take over the charge of' the vidyalaya from Sri. V. 
Venkata Reddy, Principal and to Jnrnate the relieving of the 
Principal. She Is herebyau[I-iorjzed to sign the cheques on behalf of 
the Principal as In-Charge Principal as per the existing rules of NVS. 

2, The Deputy Commissioner(Admn) NVS J  New Delhi - W. r. to his order No. 2-1 3 12004-NVS(ES(t.Il) dated 22.07,2005, 
<. Th Chairman VMC, JNV, Nizarnabad - for favour of information 
1. I he Accon[ Oliiccr,NVS, RO, I lydorabad - for favour of 

it ifomia lion. 
5. P,F of the ofFicial. 

c.•• 

DEPUTY COMMISSIONER 

(3'ertifled to te true co? 

•. 	 •.• 	 :. ., 	 ••.•-•• 	 •-•••'-..•------ -- 	 - 	 - 	 - 	 - 	 - 



ANNEX URE 
PAVODAYAVrnYALAYASNTR  

* 	REGIONAL OFFICE: I1ONGRIM i4LLS.SilfljO.79303 
(JUnistry Of Human Résorn-ce Dev. 

Dópartment OF EducatIon) 
Telephone No :0364 : 2521363! FaIHO. :0364 : 2521362 
email : ysarn@sanharnet.In 

Certzfleitfitzt S/i. '2 'Ven(at Rcidj is transferreiaiufpostei 
to Wi voéaya4fya(aya Samzti, Sfiiffor W,  from J(yierabaé Ncgion 
and has joinetf in SIiillng gwn w.ef 8/8/05 as fi.ssistant 
Goininissioner. 

W. TARIANG) 
OFFG DEPUTY COMMISSiONER 

@ertified to te true copy 

.• 	 . 	 ... 	 ... 	 . 	 .. ......... 



AN14EXU 

- 	/ 	 i ' 	 \ tna+k nVsscjhvcLdataonej.n 	Tel: 040-27395553 / 5438 	
iPP/9//) Pox:040-27895567 

._ 
NAVOI)AYA V.IDYAI,AYA SAMITI (F-LR) 	 U '  

Al 	 cr nizri 	LIr1e Ministry of Humm FeS0L1We .. 
(LepL f 	oLry & Higiiev EdueaUoii. QovLof liiia 

F. o.1-152(Gr 	
Dtc: 31.08.2005 

MEMORANDUM 

in continuation to the Grievance Redressa.1 Meting dated 10.06.2005, the 
status of inthviduai grievances as indicated at the R.C) lcvcl has been settled and 
u1aLuui1juaWd t.o individual JNVs coiicejned. 

However, the status of consolidated gricvanccs is hcrcby enclosed for thc 
iition of concerned in.tividual which may p1ea€c be brought to the notice 

uf th wgiicved person a:i the ease may be. 

in casc of pending issues, JNVs are directed to keep thc issuc under 
watch Eulci show in the monthly grievance. report till they are. settled. 

Scl/ xxx 
IA.N.RAMACHANDRAJ 

End: As above (09 pages) 
	 DEPUTY COMMISSIONER 

To 
The Principal, 
All JNVs under Hvderabac[ Region. 

Copy iu 
1 The Joint Commissionet-fAcitun.) NVS, New Delhi. 
2. All officers, N'VS RO, Hderabacl. 

.-1 

DEPUTY COMMISSIONER 
- I 

T 
&ertifiea1 to te true copt 

/ 
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VAVODAYA V1DYALAYA SAMITJ; HYDERABAD REGO 
- 	- GfVANCEREDPESSAL 

-. 5El7 EPT 

,: - .;r 

Kn;ninI - 

3 	Dr .S Sacatv. ft.11aml) Transfer Benefits for service at Car-nicnar for 9 yrs Kareat I 	SeWed 
.1 	Dr 	!eerbatjreahprinc,j TIA bene(rts tot NE stay 

- 

(1icitrnut Settied T Geotce. FGTEtt Co-ercec rrartsfer in 5r2002  ________ (hicmcrur I 	SeWed 
Jocc 	L-(ecroe 	ranan FTAoeneisfo, stay in Mini coy  Mt'r'e  

TJmnerr_U p Linraien . iTA henerts riaoco Sett1eri 
Cl()rott,./  Shp ,nonila  

TTA benefits for stay in NE omoa 
1 0 ' 1K 'I SureshP'inc,p& hA benefits for stay in NE 'Udupi seWed  
1 .S.T'/.SPRoVre Pnncioel Stecornc io cIü  Dirword Yr! e 	mina l4LQctober_2005 12MsStjdhaN Nac. TGT Maths -Pv ancma  

- 

 Dhnrwnrd 
- 

Spitted 
Ohnrwnrd Sffled 

Ir.i J L,y Ancmea- KrvuJ -SpliJed 
5P.Lasnrn,neravapa 	ET Pemo va! c l  vey anamotv kanaa  NeCCv Sewed 

- 	 - 

Reiseci ooion for pay ñxaocn not acceotea ewrnoct seWed - 

17 	K.Sudhatcaren Neir. TGT Constoeraco., of revised opoon ana renxalion of pay Eamaxuiam Under exemIna!,c-By October 2C& 
I; 	eheI nspi, on oItevipd ooton end r1 eon O Erjim IJn d r  p 	ln,l- )c ober 	j& 

.ibiptiut 2.rer)oneinerrt of date of increment 
TGT -tr' 5tpcino uo c 	nmoiv CoWed 

A -. 	(o ... h 	-- 	T--h-r SiIIOP CAL -  	. 
fl 	 ;c 1 	PPtN2'JP I. 	dOIIO by 

t. PUSU 
2 	J Mtc,i: 	CT Cer 	m::3ratit or Scaic on 	etjonuf 12 Ki - :n 

M 	TOTizx t.Reton t 	reokp Diec Nn 2jome 	in c 	flxn Idduk Lndr p 	rrin,- B-.- cctbc 
- 	Mini 

	
In P GTiio P r te cnern e ri o f i n c r e n i a nt oir,rnd - 	2ttJd 

2 	Sn. Sornn 	V1GT,7-Aol Nn =nct:cnina or Senior Cc(e K:ccd Sticd 
27 Aubh 	IGiiiA&-,crnt emovaj o:ey &1mot- 	-- Cctic, v Cctobo 2 

/ 
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irn;, 	PGT; 	
•ECCVERY OF LT 	tLL 

7 

:- 

hb11 PT 
tp 	

. 
Rcicovary of GtCce 	chtqge rcq y.iIo n V Kolar 	

th C 
°C';o 	(urbnn) 	' 	Iindor 	flnr; 

PCI 	*.c 
I v Cctob 	23 

of oIoc 	chrgo c  roq 
KoI, 	

dtQ 
0 	 - 	- 

'f• 	 : 
Pi :knir 	T rrqtn 

Rf CCb, . 

wht fj Krr Pof2IR/JIVyO)0 	A 
 V 	

, 	
V 

'uit1,i 	utid- 

OCT hp, - 
for 	o ponod of 10 dy 	om 16 r.c-  Pot 

Pol-d 
I ttQ3 vmr*od 	W t JNV3rflg g 	IC! 

nod dunng 

to 
Pci'-fd 

for thci 	 cf comori. JM 	 ,i  ,sr.19g4 I hv peroneg 	OTOChod 	e PflflcDals of JNV thñce 
25 	h T P Jd 

eahjer and reoreson.e 	:r 	e - sCnCflop 
out the aenoance repjter was 

',OCT Pi: 

nczs-_ 

not f1j at that of 	L vor 	duong v3cCn 	unnB d 0 - 
27 rP 	Ienker TGI ES 

DIcpQflce in tL czed 
Oh 

2en-c 	
of E.L 2AUG.02 lo OA.07 0' reIc Under 	nmincoon F)C-! of o f Juno 2002, !nCOrnplato  of 000 j 

100.5 opn 

incro,flont for 
0  

PGTEi.9, 
the yQflr 2002 & 

Ct 	of EL e 	6enet 	
. C- 	

Under e.:mInoi 	BY Ocbr 2006
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FOR PROMOTION TO THG POi CF 

d9o4 3.6.2006 

L02ADetod3420Q3. 

CtomQnt:fdQfoflCocd22G 

Ivefl 

Qnevncps undpr Ref. 4 and S fr the cr.ajQe sheet iSsued on 0304,2003 and for htm for oromojon to the post of Offi 
He has submiftoU a wrten 

dated 	 state 	cf 22.05.2003 (er 	4ch ie lpj ., is yet ecC. ed. Mean - htI0 his jUniOrs ha'e b6bil ca:lec ..:.g tot prut1130 eA choice of P'uig 

A 



15 

ST 

2 M.Prri,rj TOT En 
Petition torcvoke vies Non no 

-- •'unrth! 	mn 	- 	riq dro 	!ncr!merfl 	ue to Ion 	enc 
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:CPFNCNO109 
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1vn. j. 	dhuoodnøn, 

'Non credit of CPF subucnption of Gept,.mb.r I 9Q in Koti.ayem Is b.Lng SoWod By ApnI 2006 

CPF AJc No. 7166 
'4G 'Mr P p 	nkn;hnj. Lrr, 

Non credit of CPF eubocription of September 19 in 
CPF &lc No. 9433 KotxyGrfl Is being soffled :Dr April 2006 

Vittal R 	PCT Piotogy Eremption of length of ervico for direct r 	njnerit at 
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I  

s-wee)er 
.2!idenasLDC 	 . 

Konyn Poiicy Decisions I'ot under 	eI-vew of 
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IC&2E OF PEr4OJC 

3 	 Thomac, (.IDC Promotion to the pact of M it donied on the ground that 	Koflam tettied 	I 

• thitcihriary zetin it canthrnpl2tad ageinc± him, kit 
rgoracgnttion tatad 22.03-OS and 17.05.05 are pending 

• 	Mr 	Moniher. KC. P(T Matfit M:irtS1 erq in tte ceniority flt of PGTc publiched upto Kannur By October 200 
Urioer exm,netjon 

31-12.2002 
.i7ntdhbJoohi TCT DocIartion of rbbon period tinco 15 ytart Kopp cottled 

Y. P.-.i PCT Uthc :SrnaUf2mity ir=ardiva (F2mlhJ aItawncc) lKappal Ta be dane by I1VS tRy  October 200E 
RO. .tarpur 

' 	'/ tc ddy.E.T 	Seruoriy over tsgd though have come 	 Jr.Coilage  

'M MALL'.PPA TCT )&rnnad: - 	-- P&YMENT OF tooeial pay by .faipur Region 'Rotary I To be done by NVS. I ky Ottnhor2f)0E 

74rnt.Neb-avati S.Bhet. PT fl.j.ditobjection QoIott 
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" 	. TC'T'itht corrochon in the c.nicinty fiat for eeirninat3Ofl 	!By October20"- - 
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ANNEXURE.. 

XV0 
The Commissioner, 
Navodaya Vidyalaya Samiti, 
A-28, Kailash Colony, 
New l)clI,i'lX 

I)ate :,7AJ u ly '06 

Subject: V.Venkata Reddy, Asstt. Commissioner, NVS R.O.Shillong 	grievance 
submitted letter dated I0/6/05.Grievance redressal meeting held at R.O.Hyderabad 
chaired by I lonorahie Joint Commissioner, l)r. Rakesli Sharnia, N VS 1 lqrs. 
communicating a memorandum from the l)cpiity Coniniis.sioner. R.( ). I lydcrabad 
regarding. 

Ref: 	F.No.l-152(Grieva,)Ce)/NVS (l -IR)/2005-06 Dated 31/8/2005. 

Sir, 

With the subject cited above I submit that on the instructions given by R.( ). I lyderabad I 
V.Venkai(a Reddy, the theii Principal JNV Niiiiiiasag:ir, Ni,aiiiahatt I )ist.( )f Aridlira Pra(lCSI1 
presently working as Assistant Commissioner, N VS R.O. Sin ii long) alleiIdc(I the grievance 

redressal meeting held at R.O. Hyderabad on 10/6/2005 headed by Slirl Rakesh Sharma , Joint 
( 'olnlnissiopler, NVS I lqrs. oil the day of gricvaiice Illeelinig Iloihlinig has collie out iii respect of 
my grievance which I have been submitting since 199l till tIne (late ( which is enclosed herewith 
dated 10/6/05). To my surprise a memorandum cited in the reh.rencc from I lie office () f the l)y. 
Director dated 3 1/8/2005 is received by mc very recently wherein against I lie serial iio. 87 it was 
iiientioned under the status of actioii taken as "settled promoted as A.C." which is 

110 vav related 
to my grievance wherein I have asked to take my seniority in the seniority list of Principals in 
Navodaya Vidyalaya Samiti since my promotion to the post of Principal in niy parent department 
dated 21/10/88 as the Principal of APREI Society Regd.11yderahd(niy parent organization 
l'rincipal post is also an analogous post with that of principal of Navodaya Vidyalaya 
Samiti.(Kindly find enclosed a Xerox of Swamys establishment and administra(ion page No. 
583,584,585.) 

Instead of settling my grievance, the l)cputy Director, R.( ).l lyderahad hind slated as self led 
because I have been promoted as Assistant Commissioner in the month of .July 2005 in the 
normal course. To my surprise I have no where mentioned in my grievance that I did not get the 
post of Assistant Commissioner. My grievance as stated since 1991 is to fix my seniority from the 
date of my promotion to the post of Principal in my parent organization i.e.21/10/1988 since the 
post of principal in APREI Society and the post of Principal in Navodaya Vidyalaya Samiti are 
analogous. As per absorption rules of Navodaya Vidyalaya Samiti a person holding analogous 
post in parent organization and coming to Samiti on deputation should be given seniority From the 
date of joining in Samiti on deputation /date of acquiring analogous post in parent organization 
with that of the post holding on deputation. The grievance of 'nine was not at all settled iiistead I 
was given wrong information stating that my grievance is settled because of my promotion as 
Assistant Commissioner in a normal Course. 

I lence I may be given a reply how my grievance was settled and also a copy of it may kindly 
soj'yJ it o q 	t the earliest. 

1 , 11441110 y)u, 

Yours sincerel 

V. V .tUL )DY 
(ASSIS1'AN'I' CoMMJSSlOR) 

( °PY to line I )cpiily ( ()IIlillissioiier 
10).1 Iyderahad Willi ieh.renice to his Meiniorainduni n  h)ated 3 /8/2005 with a request to 
send the settlement of my grievance particulars if at all settled. 

eerti'fiecl to te true copy 
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ORIGINAL APPLICATION NO. 212 OF 2006 

IN THE MATTER OF: 

O.A No. 212/06 

Sri V.V. Reddy. 

Applicant 

-Vs- 

Union of India & Ors. 

Respondent. 

IN THE MATTER OF: 

A Written Statement filed on behalf 

of the Respondents No. 1, 2, 2A & 3. 

WRITTEN STATEMENT. 

	

- 	I Shri Debananda Ha.zarika aged about 	years, presently serving as the 

Deputy Commissioner, Novodaya Vidyalaya Samiti, Regional office, Nongrim Hills, 

Shillong, Meghalaya- 783003, do hereby solemnly affirm and state as follows:- 

	

1. 	That I am the Deputy Commissioner, Navodaya Vidyalaya Samiti, Shillong, 

Meghalaya and I have been impleaded as the respondent No.3 in the said 

Application and as .such, I am fully acquainted and well conversant with the facts 

and circumstances of the instant case and competent to swear this affidavit. I have 

been duly authorised to swear this Affidavit on behalf of the Respondents no. 1, 2 

and2A. 
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That save and except the statements made in the Original Applicant, which have 

been specifically admitted herein below, the rest shall be deemed to have been 

denied by the answering Respondents. 

That, with regard to the statement made in paragraph IV. 1, IV.2 and IV.3 of the 

Original Applicant, the deponent has no comments to offer 

That, with regard to the statements made in para IV.4 of the Original Applicant, 

the deponent states that it is a fact that while the Applicant was rendering his 

duties as a , tionist in the post of special oeacneted to the post 

of Principal in his then Parent Department i.e., APRET Society. However the said 

promotion to the post of Principal in his parent Department was only on 

temporary basis. Be it ftirther stated herein that the scale of Pay so attached to the 

said post Principal in the Parent Department was 1980-80-2780-90-3500/-. 

However, in comparison the Scale of Pay which was being drawn by the 

Applicant in the Navodaya Vidyalaya Samiti in the post of Special officer was 

3000-100-3500-125-4500. 

Pay 	Scale 	in 	Parent 	Department Pay Scale in Samiti at the time of 

(APREI) at the time ofjoining. joining in Samiti as Special officer on 

Deputation basis. 

1980-80-2780-90-3500 3000-100-3500-125-4500 

As such, a bare glance of the said Scales clearly reveals that the Scales 

being drawn by the Applicant in his Parent Department was not identical to the 

Scale of pay being drawn under the Respondent Samiti as per the provision of F.R 

9 (31). Also the DA rates applicable in the Petitioner parent department in their 

scales were lower to that of Principal in NVS. Hence the equivalency for the 
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purpose of Seniority benefits as per Rules 5 of permanent absorption rules is not 

applicable to the Petitioner. 

That with regard to the statements made in para IV.5 of the Original Application, 

the deponent has no comments to offer. 

That with regard to the statements made in para IV.6, IV.7, P1.8, IV.9 and IV.10 

of the Original Applicant, the deponent does not admit anything, which is 

contrary to the records of the case. The deponent however states that the said 

Seniority list of Principals as on 31.12.1981 was circulated on 15.10.1993 after 

detailed consideration of the objections so received from the Applicant as well as 

the other employees of the Samiti and the Seniority position of the Principals in 

the Samiti was fixed on the basis of the Permanent Absorption Rules of the Samiti 

circulated vide F No. 1-28189-NVS (Adm.) dated 04.07.1989 wherein it has been 

mentioned that - 

the Seniority of the persons absorbed permanently in the NVS in the 

grade in which he is absorbed, shall be counted with effect from the date of his 

absorption in Samiti. In case, however such a person was already holding a post in 

the same or equivalent grade on regular basis in his parent department, he will be 

entitled to the benefits of such regular service in the grade for fixation of his 

seniority. In the latter case the officer will be given seniority from 

- the date from which he has been holding the post of deputation, or 

- the date from which he has been appointed on regular basis to the same or 

equivalent grade in his parent department. 

- Which ever is later." 

Further, it is pertinent to note that the direct recruits in a particular year are 

to be placed senior to the absorbees in that particular year. About 18 principals 

had become eligible for consideration for permanent absorption w.e.f. 01.05.1989 



El 

15 	but were offered absorption during 1990-91. The Respondent No.4 and 5 herein 

(i.e. Sri S. N. Bhatt and Sri B.C.R. Mohanani) were amongst those .18 Principals 

who were although absorbed in 1990-91 but were given the seniority benefits 

w.e.f. 01.05.1989. 

That while denying the statements made in paragraph IV.11 .IV.12, IV 13 and IV. 

14 of the Original Application, which are contrary to the records of the case, the 

deponent reiterates the statements made in paragraph 4 and 6 hereinabove. It is 

further stated that the grievance of the Applicant was duly looked into by the 

Samiti and his representation dated 07.05.2003 was rejected vide letter under 

Memo No.1-22/02 dated 03.11.2003 after considering all aspects of the matter. 

That those statements made in paragraph IV.15, IV.16, IV. 17, IV. 18 and IV.19 

of the Original Application which are contrary to the records of the case shall be 

deemed to have been denied by the deponent. It is further reiterated that the 

Seniority lists of Principals which has been circulated in the Samiti from time to 

time have been fixed as per the Rules and Regulations of the Samiti. Further, as 

has been stated hereinabove, due thought was given to the representation of the 

Applicant along with others and accordingly the same was settled. it is further 

pertinent to note that the Applicant has also been duly granted promotion to the 

post of Assistant Commissioner in the Novodaya Vidyalaya Sarniti vide Order 

dated 22.07.2005. 

That it is humbly stated that none of the grounds so averred to in the Original 

Application are good or legally tenable grounds. The Memorandum issued by 

the Regional Office, Hyderabad on 31.08.2005 is not an operative Order but is in 

fact only a communiqué stating that the grievances of the individuals that 

have been settled as per the -Grievance Redressal Meeting on 3 1.08.2005 and 

therefore the contentions of the Applicant, contrary thret, cannct hold ground. 

1, 

I 
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S. 
It is categorically stated that no discrimination has been meted out to the Applicant and 

Respondent authorities have in no way acted illegally or arbitrarily. The deponent states 

that there is no merit in the instant Original Application and the same is accordingly 

liable to be dismissed. 

VERIFICATION 

I Shri Debananda Hazarika aged about S. . years, son of 

.. .... .......... presently serving as the Deputy 

Commissioner, Novodaya Vidyalaya Samiti, Regional office, Nongrim Hills, Shillong, 

Meghalaya do hereby verify that the statements made in paragraphs 

 0j. . 	.&. .7 	of the written statement are true to my 

knowledge 	and 	those 	made 	in 	paragraphs 

• 4('j 't'41&. . . 6 .c . 'Mj) .are true to my knowledge derived from 

records and rest are my humble submissiqn before this Hon'ble Tribunal. I have not 

suppressed any material fact. . 

And I sign this verification on this 9 Day of January, 2007. 

#d4AL41 4 L 

S 
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V--,'Lfia l ive Tribunal 

3 M\R 2007 
BEFORE THE CENIRACADMINISTRATIVE TR UNAL 

I 	rT 	q j' 
GUWAHAyIBEcH AT 00W1ATI 

Original Application No. 212/2006 

IN THE MATTER OF: 

O.A. No. 212/2006 
V. Venkata Reddy 	...Applicant 

-Vs- 
Union of India & Ors 	...Respondents 

A. 

IN THE MATTER OF: 

A Rejoinder on behalf of the Applicant 
against the Written Statement filed on 
behalf of the Official Respondents i.e. 
Respondent Nos. 1, 2, 2A and 3 

REJOINDER 

I, Sri V. Venkata Reddy, son of Late V. Venkata Reddy, aged about 52 

years, resident of Time of India Building, Rynjah, Shillong, presently serving as 
Assistant Commissioner, Navadaya Vidyalaya Samiti (N.VS.), Regional Office, 
Nongrim Hills, Shillong, do hereby solemnly affirm and state as follows. 

1. That, I am the Applicant in the instant case and as such, am fully 
conversant with the facts and circumstances of the instant case. 

2: That, a copy of the Written Statement filed on behalf of the Respondent 
Nos. 1, 2, 2A and 3 in the Original Application, has been duly served 
upon me through my Counsel. I have gone through the same and 
understood the contents thereof. The statements and averments made in 
the written statement which have not been specifically admitted herein 
below shall be deemed to have been denied by the Deponent/Applicant. 

3. That, with regard to the statements made in paragraphs 1, 2 and 3 of the 
Written Statement, the Deponent has no comments to offer. 
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That, while denying the statements made in paragraph - 4 of the Written 
Statement, the Deponent states that the criteria for determining the 
analogues posts is that the levels of responsibility and duties of the two 

posts should be comparable. It is also pertinent to mention in this regard 
that though the scales of pay of the two posts, which are 1beingcompared, 
may not be identical; they should be such as to be an extension and/or a 
segment of each other. In this contest' Swami's manual of establishment 
and administration clearly specifies that "as far as the posts in the State 
Government Public Undertakings are concerned, it Is quite likely that even 
posts with identical designation may not have comparable scales of pay 
and they may also defer with reference to the extent and stage of merger 
of D.A, with pay ............The' selecting authorities may have to be 

guided more by the nature of duties performed by the candidates in their 
parent organization vis-à-vis those in the posts under selection ............. 
As such, it is evident that the stand taken by the authorities to the effect 
that the Applicant's post of Principal in the parent 'department is not equal 
with that of the post of Principal of:N.V.S. is incorrect and cannot Stand in 
the eyes of law. 

A copy of the relevant portion of 

Swami's Manual in this regard is 
annexed herewith and marked as 
•ANNEXURE—R. 

That, with regard to the statements made in paragraph 5 of the Written 
Statement, the Applicant has no comments to offer. 

That, the Appliôant denies the contentions raised by the Respondents in 
paragraph-6 of the Written Statement and further begs to state that the 
seniority list in the grade of Principal as on 31.12.1991 was circulated on 
20.10.1992. The Applicant being aggrieved with the said seniority list, 
submitted various representations to the Respondent authorities for 
clarifying the Rules with regard to absorption in the Samiti and fixation of 
seniority 

The Applicant joined the N.V.S. with effect from 19.07.1988 as 
deputationist and the parent organization promoted him to the post of 
Principal from the post of PGT with effect from 21.10.1988. So, according 
to the rules as stated in paragraph-6 of the Written Statement the 
Applicant's seniority ought to have been fixed as per the later date, i.e. 
21.10.1988. However, the Respondent authorities, in a most malafide 
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manner, have placed the Respondent Nos. 4, 5, 6, 7, 8, 9 and 10 above 
the Applicant in the seniority list which was published on 20.10.1992 
(Annexure-F). Both the date of absorption of these Respondents in the 

Samiti was subsequent to the absorption of the Applicant in the Samiti. 
Hence, the averments made in paragraph 6 of the Written Statement are 
contrary to the Rules which are being followed in the Samiti and hence, 
the same cannot hold sway. Accordingly, the Respondents are liable to 

be directed to re-fix his seniority over and above his juniors, particularly 
with respect to Respondent Nos. 4 to 10. 

That, with regard to the statements made in paragraph-7 of the Written 

Statement, the Deponent/Applicant,, denies the same. lnspite of various 
representations dated 30.10.1999, 04.10.2000 the Respondent authorities 
did not come forth with any positive response. The Respondents have not 
been able to satisfactorily answered the queries of the Applicant with 
regard to the "deemed absorption from 01.05.1989", which was done in 

the case of almost 18.(eighteen) Principals. The Deponent categorically 
reiterates the statement made in paragraph-4. 11 to 4.14 of the Original 
Application and further reiterates the statement made in paragraph-6 
herein above. 

That, while denying the statements made on paragraph 8 of the Written 

Statement, the Deponent states that granting him promotion to the post of 

Assistant Commissioner by the Order dated 22.07.2005 cannot be the 

solution to his grievance with regard to his seniority position. The 

Authorities are deliberately misleading this Hon'ble Tribunal by stating that 

"due thought was given to the representations of the Applicant along with 

others and accordingly the same was settled". Further, the Respondent 

authorities have conveniently disregarded to answer the fact that have 

been raised by the Applicant with regard to Leave Salary compensation 

and Pension Contribution (LSCPC) of the Respondent. Nos. 4 and 5 which 

was being paid by the borrowing department to their respective parent 

department till the year 1991-92. 	This clearly reveals that their 

substantive post was being maintained in their respective parent 

department. 
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That, with regard to the statements made in paragraph 9 of the Written 

Statement, the Applicant categorically denies the same and further states 

that the averments, contentions made in the Original Application are 

legally tenable. The Application is accordingly liable to be allowed with 

specific directions to the Respondent authorities, as prayed for in the 

Original Application. 

That, the statements made in this paragraph and in paragraphs 

are true to my knowledge and those 
i 	r foi41...  made in paragraphs..",.. 'Y......GE ...........al. ..being the matters of 

record are true to my information derived therefrom which I believe to be 

true and the rests are my humble submission before this Hon'ble Tribunal. 

And I sign this Rejoinder on this the jay of March, 2007 

DEPONENT 
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3.. The Government have now decided to negate the cffecs of the 	ik_.  
- .. 	 - -- - - 

	

DoP&T, O.M., dated the 30th January, 1997 by amending Article 16(4-A) of 	: 	 14017127175&%t(D)(p) dated the 7/h March, 1984:- C 

	

the Constitution right from the date of its inclusion in the Constitution, i.e., 	iA 

	

17th June, 1995, with a view to allow the Government servants belonging to 	 13. Criteria for determining analogous POStS.—Whencver the- 

	

SCs/STs to retain the seniority in the case of promotion by virme of rule of 	 Recruitment Rules for a post prescribe 'transfer on deputationjtransfer ' as a 

	

reservation. In other words, the candidates belonging to gerierali'OI3C cate- 	 method of ñlling up the post, it generally Contains an entry_in Colu mn  12 

	

gory promoted later will be placed junior to the SC/ST Government servants 	 Of the standard form of schedule stating inter a/ia that the transfer on depu- 
promoted earlier even though by virtue of the rule of reservation. 	 tation/transfer shall be made from the officers holding analogous posts under 

the Central/State Governments. This Department has been receivin refer 

	

4. Therefore, in pursuance of the aforementioned Constitution (Eighty- 	- 	ences from various Ministri Fifth) Amendment Act, 2001, it has been decided as follows: 
(1) (a) SC/ST Government servants shall, on their promotion by virtue 

	

______ 	
flsi ere appropriate to lay 

the to owing criteria for determining whether the posts in question 
of rule of reservation/roster, be entitled to consequential seniority could be treated as analogous to each other or not in so far as posts und çr the also; and 	 Central Government are concemed• 
(b) the above decision shall be effective from 17th June, 1995. 	 (i) Though the scales of pay of the two posts which are being corn- 
The instructions contained in DoP&T, O.M. No. 20011/ 1/96-Estt. . . 	 pared may not be identical, they should be such as to be an exten- 
(ID), dated 30-1-1997 as well as the clarifications contained in - 	 sion ofor a segment of each other, e.g., for a post carrying the 

	

DoP&T, O.M. No. 2001 1/2J97-Estt. (ID), dated 2 1-3-1997 shall 	 pay scale of Rs. 1,200-1,600, persons holding posts in the pay scale 
stand withdrawn with effect from 30-1-1997 itself. * 	 of Rs. 1,100-1,600 will be eligible and for a post in the scale of 
Seiiioriry of Government servants detcrmincd in the light of O.M., 	 P.s. 1,500-2,000, persons working in posts carrying pay scales of 

- 	dated 30-1-1997 shall be revised as if that OM was never issued. 'f 	 P.s. I,500-1,SOQand Rs. 1,800-2,000. 

(a) On the basis of the revised seniority, consequential benefits like 

	

	 (it) l3oth the posts should be fatling in the same Group of posts 
promotion, pay, pension, etc., should be allowed to the concerned  cl  lotas   delmed   in   the   Department 
SC/ST Government servants (but without arrears by applying prin.

0. 

cipic of 'no work no pay'). 	 1975. 

	

(h) For this purpose, senior SC/ST Government servants may be 	* 	 ( itt) The levels of the nd the duties of the two p os ts  

	

granted promotion with effect from the date of promotion of their 	, 
immediate junior genera[/OBC Government servants. 	 (iv) (a) Where specific qualifications for transfer on deputation! trans- 

jI 	
(c) Such promotion of SC/ST Government servant may be ordered 	 fer have not been prescribed, the qualifications and experience 

	

with the approval of Appointing Authority of the post to which the 	.,. 	 of the officers to be selected should be comparable to those 

	

Government servant is to be promoted at each level after following 	 prescribed for direct recruits to the post where direct recruit- 
normal procedure ofDPC (including consultation with UPSC). 	 merit has also been prescribed as one of the methods of appoint- 
Except seniority, other consequential benefits like promotion, pay, 	- . 	 ment in the Recruitment Rules. 

	

etc., (including retiral benefits in respect of those who havelready 	 (/4 Where promotion is the method of filling up such posts, only 

	

retired) allowed to gendral/OBC Government servant by virtue or 	
those persons from other Departments may be brought on implementation of O.M., dated 30-1-1997 and/or in pursuance of 
transfer on deputation whose qualifications and experience are the directions of CAT/Court should be protected as personal to A I'' 	 them. 	 - 	 compable to those prescribed for direct recruitment for the 
feeder grade/post from which the promotion has been made. 

	

5. All MinistriesfDpartments are requested to bring the above decisions 	- 

	

to the notice of all concerned for guidance and compliance. Necessary action - 	- 	2. As far as the posts under the State Governments Public Undertaki - flea, 

	

to implement the decisions contained in Para. 4 (iii) above may be completctl 	- etc., 
) 	within three months from the date of issue of these instructioPs and necessary 

	

action to implement the decision at Pam. (iv) above may be completed within 	.. 
6 months from the date of issue of these instructions. 	 hreTaTfl 	 bI 	Ists 

	

(G.1., DepL of Per. & Trg. O.M. No. 2001 1/l/2001-Esrt. (D), dated the 21st January, 2002,1 	 tC TTl 
- 

If) 	 - 
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mav..have.to-be guided.moreby the.nature of duties performcd;.by the candi- 
C ir parcnt organ 	nw-avzs ose m c 	Un Ct SC 	fl, 

an qua i ic ations an experience - 

(including short- 	Contrrct)1rom ouiee Central 3ovemment irvice. 
Since details of Recruitment 
Public Undertakings, etc., may not be available, bio-data sheets, signed by the 
officers themselves and certifiedJcountersigned by their employer indicating 
their qualifications, experience, assignments held in the past, contributions 
made by them in the field of research, publications to their credit and any 
other information which the officers might consider relevant for assessing 
their suitability for the post in question may be obtained in the pro forma 
(enclosed) prescribed vide the Department of Personnel and A.R.'s O.M. No. 
3901 1/8/81-Estt. (B), dated the 18th July, 1981. 

3. The Ministries/Departments are requested to keep the above guidelines 
in mind in examining the applications from officers holding analogous posts 
for making selection by the process of transfer on deputation transfer (includ-
ing short-term contract). 
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7. Experience in the subject field of selection. - 
S. Details of Service 

Name of posi & Employer 

All 
From ................. --to .... 
Scale of pay 
Nature of appointment, i.e., whether 
ad hoc or regular 
Nature of auties performed 

Whether belongs to SC/ST? 
Remarks 	... 

Countersigned. 	 Signature of the Candidate 41 	
(Employer) 

I))  
I) 

I)  

PRO FORMA 
1. Name 	 ... 
2. Date of birth 
3. Date of rctircmcnt under Ccntral/Statc 

Government Rules 

4. Educational qualifications 
5. \Vhcthcr 	Educational 	qualifications 

required for the post are satisfied. If any 
qualification has been treated as equivalent 
10 the one prescribed in the rules, state the 
authority for the same 

Qualifications 
Required 

Essential: 	(1) 
 
 

Desired: 	(I) 
(2) 

6. Ptent post held, date from which held 
and the scale of pay and pay therein. 

Qualifications possessed 
by the Officer 


